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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH PUNE 

AT PUNE 

0A:120/2023 

Irba Mashnaji Konapure 

And Another ...Applicants 

vis 

Union Of India & Ors ...Respondents 

FIDAVIT-IN-REPLY 

I, Haresh Panchal, the authorised representative of Respondent No 8 

having office at 101 MAN house, Opposite Pawan Hans, SV Road, 

Vile Parle-West, Mumbai-400056 do hereby state as follows: 

1. I say that, I have gone through the original application filed 

before this Hon'ble Tribunal and have issued appropriate 

instructions and shared documents with the advocate and have 

full knowledge of the facts involved in the present matter 

2. The Original application in its present form is not maintainable 

and a serious inquiry needs to be undertaken with regard to 

activities undertaken by the original applicants as to whether 

they are involved in protection of the environment, have they 

been engaged in plantation, what are the sources of their 

funding, etc. The Hon'ble Supreme Court of India in State of
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U.P. and ors. V/s. Uday Education and Welfare Trust (2022) 

19 SCR 781 has observed that: 

“99. We find that before a litigant is permitted to 
knock the doors of justice and seek orders which 
have far reaching effects of affecting the 
employment of thousands of persons, stopping 
investment in the state, prejudicing the interests of 

the farmers, the credentials and bonafides of the 
Applicants must be tested.” 

A separate application in this regard is already filed on record 

which is yet to be decided. 

. The Applicant has filed the present application w/s 15 and 

several other sections of the National Green Tribunal Act, 2010 

read with Rule no. 24 of the National Green Tribunal (PSP) 

Rules, 2011. I state that the Applicants are claiming 

compensation of Rs. 261,91,60,484.43/-. It is worth 

mentioning here that S. 15 of the National Green Tribunal Act, 

2010 deals with relief, compensation and restitution. S. 15(1) 

provides that relief and compensation to the victims of 

pollution and other environmental damage arising under the 

enactments specified in Schedule I; for restitution of property 

damaged, for restitution of the environment for such area/areas 

as the tribunal may think fit. The said section further provides 

in sub-clause (4) that the Tribunal may, having regard to the 

damage to public health, property and environment divide the 

compensation/relief payable under separate heads specified in 
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Schedule II so as to provide compensation/ relief to the 

claimants. 

. The said section makes use of the word "victims of pollution". 

The word "victim" is not defined under the act. It is only 

defined in the erstwhile Code of Criminal Procedure, 1973 and 

now the Bharatiya Nagarik Suraksha Sanhita (BNSS) 2023 in 

section 2(y) as a person who has suffered any loss/injury 

caused by reason of the act/ omission of the accused person 

and includes the guardian/ legal heirs of such victim. At this 

stage it would be worthwhile to see if the Applicants are 

indeed "victims" as stated in sec 15(1). Page 34 of the main 

application para "b" is relevant at this juncture. The Applicants 

here allege that "person aggrieved" and "person injured" are 

different concepts and the Applicants further go on to state that 

they are "not injured" but "aggrieved" due to violation of a 

clean and decent environment. 

. I state that, thus, at the outset an enquiry is required to be 

undertaken whether applicants are indeed entitled to file the 

present application. The applicant claims to be a 

whistle-blower, a vigilant citizen, common man, aggrieved 

person performing his constitutional duty etc., but nowhere he 

claims to be a victim. The NGT Act needs to be interpreted and 

understood in the context in which it was framed. The Hon'ble 

Tribunal has vast powers including demolition of unauthorized 

constructions etc,. Thus, whether the term "aggrieved person" 

used in section 16 can be extended to also cover the word
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"victim" used in S.15 is.required to be decided prior to 

deciding the application on merits. A separate application is 

filed along with the present affidavit-in- reply. 

. I further state that in Paragraph 12 on page 38 and 39, the 

Applicants allege that the cause of action to file the present 

application arose on 17.08.2020, when this PP procured ex 

post- facto consent to operate. Thus, this would suggest that 

the Applicants should ideally bring before this Hon'ble 

Tribunal events and circumstances beyond 17.08.2020. 

However, more than half of the application deals with facts and 

events prior to 2020. The compensation allegedly claimed is 

also calculated from 2014. Thus, whether the application is 

within limitation is required to be seen. One such instance can 

be pointed out on Page 30. Thus, the application cannot 

survive. A separate application is being filed herewith. The 

issue of limitation is required to be adjudicated prior to 

deciding the matter on merits. 

. The applicants claims in the title clause of the Application that 

it is matter seeking restitution, restoration and relief against 

gross intentional violations of rules and regulations in various 

environmental and pollution control enactments causing 

damage to the environment and eccology due to illegal 

construction of this respondent in violation of terms and 

conditions of environmental clearance dated 11.06.2014, ex 

post facto consent to establish dated 16.07.2020 and consent to 

operate dated 17.08.2020 with the help of other respondents. I 

1B, 
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state that, thus, even from the title clause it would be 

abundantly clear that the Applicants challenge EC dated 

11.06.2014. The present matter is filed on 06.08.2023. Thus, 

the application deserves to be dismissed. 

. I further state that in the title clause the Applicants allege that 

this PP has intentionally caused environmental damage with 

the help of other respondents. The other respondents in this 

case are Union of India, Chief Secretary (Govt. of 

Mabharashtra) etc. Thus, I state that the applicants are making 

wild allegations which are not substantiated with adequate 

pleadings/documents. 

9. The Applicant is calculating the compensation at 262 Crores. 

What is the basis for such calculation and whether it is a 

scientific way of calculation is also required to be seen. The 

Applicant on Page 29 seeks to rely on the Goel Ganga Case of 

2018 for alleged illegal excess construction without CTE. 

Whether the Goel Ganga Case would be a valid precedent in 

the present facts and circumstances is also required to be 

determined. Whether that precedent imposing 100 Cr. is a 

paper precedent or whether the amount of compensation was 

deposited by the developer in that case for that judgment to be 

a valid precedent is also a moot question. 

10.The present original application appears to have been filed 

with the grievance that this Respondent Project Proponent has 

undertaken illegal building construction activity in violation of 

terms and conditions of environmental clearance dated
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16.07.2020 and consent to operate is obtained ex-post facto on 

17.08.2020. 

11. Without any prejudice to the above, I am now giving parawise 

replies to the contentions of the main application. Unless 

specifically admitted all the contentions are deemed to be 

denied in toto. The contentions in para 1 and 2 need not be 

replied to as they are the matter of record. 

12.The contentions of Paragraph 3 that the Application is filed 

against intentional blatant violations of terms and conditions of 

EC dated 11.06.2014 etc are denied. Rest of the contentions are 

a matter of record and hence need not be replied. 

13.The contentions of Paragraph 4 are partly true and correct. The 

contention that the Applicant no 1 is an advocate and an 

environment protection activist and Applicant no. 2 is a 

businessman and environment protection activist, both residing 

in Mira Bhayander City, Thane District and Applicant no. 2 is 

the resident of the project under challenge are facts beyond my 

knowledge. The Applicants may be put to strict proof thereof. 

The further contention that very serious violations under 

various acts causing irreparable damage to the natural 

resources, environment, ecology, social and environmental 

infrastructure due to illegal construction undertaken by this 

respondent is out and out false and denied. The further 

contention about the legal notice dated 07.10.2022 is beyond 

my knowledge.
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“Contentions of para 5(a)-(e) are partly true and correct. Details 

of the project in para (a), (b) and (c) are true and correct. 

Contentions in para (d) and (e) are denied. 

15.Reply to these contentions in para 6(A) - (T) is given herewith. 

I state that the contentions of Para 6(A) - (T) deals with the EC 

and events prior to the first cause of action. I have already filed 

an application to challenge the limitation in filing of the 

original application and I reserve my right to file a detailed 

reply on the events of this paragraph subject to the outcome of 

that order or that interim application. 

16.The contentions in Paragraph 7 also deals with the events of 

the year 2014. In this context I state that this PP was in receipt 

of the show cause notice dated 18.01.2014 from the 

environment department for non-compliance w.r.t EC. (Hereto 

marked as Annexure R1). I state that a reply was issued dated 

29.01.2014. (Hereto marked as Annexure R2). I state that the 

project known as 'MAN OPUS' was being constructed under 

Mumbai Metropolitan Region Development Authority Rental 

Housing Scheme wherein the houses are constructed for a 

lower income group which was to be handed over to MMRDA. 

I state that on 29.10.2010, we got the location clearance from 

MMRDA. On 15.03.2011, we made an application for 

environmental  clearance. On  20.05.2011, the first 

commencement certificate was received and on 10.07.2013 the 

revised commencement certificate was received. In this 

context, Paragraph 6(d) is itself clarificatory that the SEAC-II
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considered the application of this PP on 01st and 02nd Augt; 

2013 for a net plot area of 18340.81 sq.mtrs. : 

judgements and notification dated 29.06.2013 issued by the 

environmental department confirming that In the view of the 

above developments the State Level Expert Appraisal 

Committee (i.e. SEAC-I&II) are directed to appraise the 

applications of the Project Proponents by considering the relief 

granted by the Hon'ble Bombay High Court in different writ 

petitions, henceforth the Residential Projects wherein 

construction below 20,000 sq.m has been initiated shall not be 

treated as violation." In view of the said clarification notice of 

EC and in view of various High Court orders, we started 

construction on 06.07.2013. The project falls under Building 

and Construction under Category B. The Project spans an area 

of 21,501 sq.m. Prior to starting the construction pre-feasibility 

studies and geo-technical investigations were carried out, The 

construction was proposed to comprise a total of 10 buildings. 

The rental compartment was to be ST+24 floors and the sale 

was to be Gt2 floors. I further state that during the construction 

phase soak pits and septic tanks were provided for disposal of 

waste water. Temporary sanitary toilets were also provided. 

The total solid waste during the construction phase was 

calculated at 5398 kgs per day. The total water requirement of 

1468 KLD was supplied by tanker, recycled water. The total 
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further state that the application for obtaining EC was made 

on 15.03.2011. As already stated above, work commenced in 

July 2013. As soon as the circular dated 31.10.2013 was 

received the construction work was halted. I further state that I 

informed the Hon'ble Member Secretary State Expert 

Appraisal Committee on 01.08.2013 in their 16th SEAC 

Meeting of the EC about starting construction activities at site, 

which was not objected to. In the said meeting, it was agreed 

- that our application would be recommended to the State Level 

Environment Impact Assessment Authority for grant of 

environmental clearance for the said project. However, the 

meeting of SEIAA was delayed for more than five months. On 

23.12.2013, during the 64th SEIAA Meeting, we were 

informed that on account of violation of environmental 

clearance, the Project was featured in the Violation List instead 

of the Approval List. Thereafter, on 18.01.2014, we received a 

communication from the Environment department to which we 

replied on 29.01.2014. Thus, contentions made in Paragraph 

7(a) that the construction is illegal are denied. In this regard, it 

ought to be seen that CTE and CTO are regulatory permissions 

and not environmental clearances. The Applicant is repeatedly 

asserting that ex-post facto CTE and CTO are akin to ex-post 

facto EC. This is legally inaccurate. A Consent to Establish is 

obtained under Water and Air Act and Consent to Operate
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and CTO does not automatically render the entire project 

illegal or mandate demolition. The authorities have granted the 

ex-post facto CTE and CTO after considering our applications 

and as per appropriate guidelines in force. The applicants 

cannot contend that these valid statutory permissions are 

non-existent merely because they are ex-post facto. In order to 

be entitled for claiming a compensation of Rs. 262 Crores, 

Applicants need to prove actual pollution, actual 

environmental degradation, a causal link between alleged lapse 

and environmental harm claimed. In the entire application, the 

Applicant is continuously harping upon the aspect of delay 

without proposing what scientific enquiry was undertaken to 

procure and analyse data in the present matter. "Annexure R3" 

19.1 rely on the judgment of the Hon’ble Supreme Court of India 

in Neetu Solvents V/s Vineet Nagar and ors. 2026 SCC online 

sc 811 decided on 06.05.2026 wherein it has been observed 

that the 1986 act does not or prohibit ex post facto EC. Such 

ex post facto clearances and/or approvals cannot be declined 

with pedantic rigidity regardless of the consequences of 

stopping the operations. It was further observed that: 

“Grant of CTE AND CTO by respective pollution 
control boards, the argument of not having a valid 
permission under Air act is not germane and the 
infraction to grant CTO based on such argument is 

not acceptable and has no impediment.” 
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1474 wherein the judgment reinforces the principle that 

acceptance of ex post facto consents that include binding 

conditions cannot be selectively disregarded unless contested 

appropriately at the time of granting. It delincates the 

boundaries of judicial review, particularly emphasising that 

appellate bodies like NGT must adhere strictly to the confines 

of the issues presented in the appeal. 

20.Contents in paragraph 7(c) and 7(d) with regard to STP are 

denied. In this regard it is-submitted that the STP has been 

installed for the rental as well as the sale buildings. I rely on 

Paragraph 3.3 of the Joint Committee Report dated 26.02.2024. 

Thus, the said objection does not survive. "Annexure R4" 

21.Contentions in Paragraph 7(e) and 7(f) with regard to Green 

Belt are denied. I rely on Paragraph 3.3(ix) of the Joint 

Committee Report. wherein it is specifically mentioned that in 

the project the mandatory RG Area 1 and 2 is provided on 

podium level parking. Ormnamental plants and saplings are 

provided on the outer periphery of the sale buildings. 

22.Contentions in Paragraph 7(g) and 7(h) are denied. Reliance is 

placed on Paragraph 3.3(xi) of the Joint Committee Report. It 

is submitted that an organic waste converter has been installed 

in the project. It is also further mentioned that biodegradable 

waste and non biodegradable waste are being separated at 

source. "Annexure R5"
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23.Contentions in Paragraph 7(j) are denied. A solar water héagng 

system has been installed and is in use. Contentions in 

Paragraph 7(k) are denied. The said contention cannot be 

relevant after a period of 12 years. Rest of the contentions in 

the Paragraphs are allegations made without technical 

evidence. The allegations made therein are not only actually 

incorrect but are also unsupported and no evidence of actual 

environmental damage has been asserted. The Applicant 

appears to have placed reliance on selective documents while 

ignoring subsequent compliances. In this regard, one cannot 

- lose sight of the fact that the jurisdiction of NGT is remedial 

and not punitive. The damages of Rs. 262 Crores sought are 

arbitrary and remedial measures adopted have been totally 

disregarded at the arrival of those figures."Annexure R6" 

24.Contentions regarding locus and limitation are already dealt 

with. Thus, Applicant is not entitled to any relief claimed in 

Paragraph 16. 

Date: 

Place: 13.07.2026 Deponent 

(B,
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VERIFICATION 

THaresh Panchal, the authorised representative of Respondent No 8 

do hereby verify and state that the contents stated in the above 

affidavit-in-reply are true to my personal knowledge, based on 

information and records and believed to be correct. 

Hence, verified on this 13th day of July, 2026 at Pune. 

Depfonent 

RD. Dhongde BEFP.RE ME 

I know the Deponent WN\N‘O 

RAMESH CHANDRA TIWARD 
ADVOCATE & NOTARY 

GOVT. OF INDIA 
Res, 129, A-Wing, Appli Ekta H&y. Soc 
Nav Pada, Marol Naka, A. K. Road, 

Andheri (E), Mumbai-400 059 

SR Jc99 

Date:137)2¢ 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
WESTERN ZONE BENCH PUNE 

AT PUNE  
 

OA:120/2023  
 
Irba Mashnaji Konapure  
And Another ​ ​ ​ ​ ​ ​ …Applicants 

V/S  
Union Of India & Ors​ ​ ​ ​ ​ …Respondents 
 

LIST OF DOCUMENTS  
 

Serial 
No. 

Particulars Page No. 

1.​  “Annexure R1” 

Show Cause Notice issued by Government of 
Maharashtra to Respondent No. 8 

  

2.​  “Annexure  R2” 

Reply by Respondent No. 8 to the Show Cause 
Notice issued by Government of Maharashtra 

  

3.​  “Annexure  R3” 

Relevant documents regarding Environmental 
Clearance, Consent to Establish, and Consent 
to Operate of Respondent No. 8 

  

4.​  “Annexure  R4” 

Relevant documents regarding Sewage 
Treatment Plant (STP) installation by 
Respondent No. 8 
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5.​  “Annexure R5” 

Relevant documents regarding sewage waste 
disposal by Respondent No. 8 

  

6.​  “Annexure R6” 

Relevant documents regarding Solar Water 
Heating System installation by Respondent 
No. 8 

  

7.​  Commencement Certificates with respect to 
the Project Proponent’s Project 

 

8.​  Occupancy Certificates with respect to the 
Project Proponent’s Project  

 

9. Documents relating to handing over of the 
Project from the Project Proponent to 
respective Co-operative Housing Societies. 

 

    10.  Documents relating to water permission 
received by the Project Proponent 

 

    11.  Documents relating to tree NOC received by 
Project Proponent 

 

  

 

Date: 13.07.2026​ ​ ​ ​  

Place:​Pune​ ​ ​ ​ ​ Adv for Respondent No. 8 
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GOYERNMENT OF MAHARASHTRA 

Tel. No. 122793132 No. SEAC- 2011 /CR- 79 /TC-2 

Fax No. :22873845 Environment Department, 

217(Annex),Mantralaya, Mumbai - 400 032. 

Date: §Q /01/2014 

By Fax/ RPAD . 

To, 

M/s Wan Global Ltd. 

101, Man House, S.V. Road, Vile Parle (W), 

Muimbai — 400 056. 

Sub. :- Proposed Directions /s 5 of the Environment (P) Act, 1986 

r.w. EIA Notificaticn dtd. 14.9.2006 

WHEREAS, it was obligatory on your part to obtain prior Environment Clearance from the 

Competent Authority, as per the EIA Notification did. 14.9.2006, befere starting any building 

construction activity. 

AND WHEREAS, you have applied for Environmental Clearance for proposed Residential 

Project located at S. No. 53 / 1 (PT), C.7.8. No, 1475, 1556 to 1561, 1565 to 1568, 1625 to 1627, 
1643, 1644, 1711 1o 1720, 1782 to 1784, 1823 10 1826 & 1870 at Village Mira, Dist- Thane. D 
the 16" meeting of the State Level Expert Appraisai Committee held on 31% July, 1 & 2™ August, 

2013. decided to recommend the proposal for EC to SEIAA subject 10 compliance of certain poinis. 
AND WHEREAS, the State Level Environmental Impact Assessment Authority in its 64 meeti 
held on 23" & 24" December. 2013 noted that you have started the construction activity without 
obtaining prior Environment Clearance from the Government of Maharashtra. This amounts to 

violation of the EIA Notification 2006. 

NOW THEREFORE, in view of the above non-compliance. you are hereby directed to show 

cause as under - 

) Why your building construction activity shall not be stopped forthwith for the violatien of 
Environment Impact Assessment Notification dtd. 14.9.2006, issued by the Ministry of 

Environment & Forest, Government of India, for not obtaining prior Environmental Clearance 

from the Competent Authority / Government of Maharashtra? 

bj Why further legal action shail not be initiated against you under the provisions of the 

Environment (Protection) Act, 1986 and Rules made there under? 

You are zlso directed to submit your reply within 15 days from the receipt of this Proposed 

Directions, failing which, this office has no option than to initiate stringent legal action against you 
including stoppage of your construction activity, which please be noted. 

e 
(R.A. Rajgev) 

Principal Secretary, 

Environment Department
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MAN 
GIOBAL 
Growth for a Global Future 

Date: 29.01.2014 

To, 

Mr. R. A. Rajeev. 

Principal Secretary, 

Environment Department, 

217 (Annex) Mantralaya, Mumbai 400 032 

Ref :SEAC-2011/CR-79/TC-2 dtd. 18/01/2014 

Sub :Man Opus Project ” s Tt 

Dear Sir 

We are in receipt of your Show Cause Notice bearing no. SEAC -2011/CR-79/TC-2 dt. 

18/01/2014 on 20" Jan 2014 wherein you have stated there are some non compliance by us 

with reference to Environmental Clearance. 

At the outset we would like to inform you that our project known as “MAN OPUS” (said project) 

in Mira Road which is within the ambit of Mira Bhayander Municipal Corporation (MBMC) and 

the Residential buildings are being constructed under Mumbai Metropolitan Region 

Development Authority (MMRDA) Rental Housing Scheme wherein we would be constructing 

houses for the Lower Income Group which shall be handed over to the MMRDA. 

At the further outset we would like to highlight the following fact of our case 
© 29.10.2010 we got location Clearance from MMRDA 

15.03.2011 we made an application for Environmental Clearance 

28.03.2011 we got IOD from MBMC 

20.05.2011 we got our First Commencement Certificate 

10.06.2013 we got our Revised Commencement Certificate 

During the pendency of said application for Environmental Clearance and in light of the various 

order passed by Hon’ble Bombay High Court wherein the court confirmed that environmental 

Corporate Office: 101, Man House, S. V. Road, Vile Parle (W), Mumbai - 400 058, India. T: +91 22 6647 7664, F: +91 22 6647 7677
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clearance are required only for projects with built up area exceeding 20,000 sq.meteres, 

d even to the extent of projects for residential buildings shall not be necessarily del 

construction upto 20,000 sq.meters without first obtaining .environmental clearance. Further 

Notification dated 29" June, 2013 was issued by the Environmental Depéfl}hental cohfirming 

the relie; ’ble Bombay High Court in different writ petitions, henceforth the 

Residential Projects wherein construction below 20000 sq. meters has been initiated shall not' - - 

be treated as violation”. 

In view of the said clarificatory notification of EC and in view of various Horn’ble High Court 

Orders, we in good faith as a corporate governance company started the construction activities 

on 6™ July 2013 at the project site. 

Accordingly, we informed Hon’ble Member Secretary State Expert Appraisal Committee on 

01.08.2013 in their 16" SEAC - 2 meeting, in which the undersigned appeared in person, of the 

Environment Clearance about starting of our construction activities at our site which was not 

objected by them. It is also pertinent to note that in the said meeting it was agreed that they 

will recommend our application to State Level Environment Impact Assessment Authority 

(SEIAA) for grant of Environmental Clearance for the said project for enabling them to issue 

Environmental Clearance in their forthcoming meeting. 

However, the meeting of SEIAA which normally sits forth nightly was delayed for more than 5 

months on account of old committee being dissolved and it took them 5 months to constitute 

new committee to take decisions on the various applications pending for Environment Clearance 

including ours. 

We are the law abiding Company which believes in working as per the law and rules, and we had 

never any intention for the violation of any law . Further when we had received a office 

memorandum 31.10.2013 issued by the Environment Department whereby stating that if any 

construction plan above 2b'ooo'sq. mtrs. is Vapprro\}ed (cher Résiden{ial/Commercial/RentaI 

Housing Scheme/SRA/Industrial Construction etc) by the planning authority and part 

commencement of the construction work to the project proponent without making mandatory 

Corporate Office: Man House, 101, . V. Road, Vile Parle (W), Mumbai - 400 056, India. Tel.:+91 22 6647 7664 Fax:+9122 6647 7677
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‘o obtain prior EC then such construction shall be treated as a violation. Accordingly we stopped 

our construction activity. 

0On 23.12.2013 during 64" SEIAA meeting, we were informed that on acco int of violation of 

Environmental Clearance our case has been put in violation list instead of 

construction activities on 6% July 2013 in good faith and considering that Notification. dt. : 

29.06.2013 issued by Environmental Clearance is applicable to us and immediately a’f';el'i‘ 

becoming aware of the notification dated 31.10.2013 we had immediately stopped the said 

construction activities. 

In view of these circumstances and in view of your Show Cause Notice, we humbly submit that if 

this project gets further delayed then it would be a loss more to the government and the public 

at large as under the said project we are constructing the houses for the Lower Income Group to 

‘accommodate them who are staying in slums. On humanitarian ground we request you to 

kindly allow us to represent our case to show our bonafide that we are not in violation of any 

Environment Clearance as mentioned in our Show Cause Notice and/or kindly consider our case 

for Environment Clearance. 

Thanking you 

Yours Faithfully 

S 
For Man Global Ld. 

W 
=a 

Director : 

Corporate Office: Man House, 101, S.V. Road, Vile Parle (W), Mumbai - 400 056, India. Tel..+91.22:6647 7664 Fax-+91 22 6647 7677
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Minutes of the 70" meeting of the SEIAA held on 20" to 22 May, 2014 

Item No. 74 

Subject: Environment clearance for Proposed Residential Project located at CTS No. 
1457 ...& Survey No. 53/1 of Village Mira, Dist. Thane by M/s. Man Global 
Ltd. 

(File No: SEAC-2011/CR-79/TC-2) 

%
 

Project details submitted by PP as- 

Name of the Project Proposed Residential Project under MMRDA Rental Housing 
Name of the Proponent M/s. Man Global Ltd. 
Name of the Consultant M/s Enviro Analysts & Engineers Pvt. Ltd. 
Type of Project: MMRDA Rental Housing Scheme 

Location of the project S. No. 53/1(PT), C.T.S. No 1475, 1556 to 1561, 1565 to 1568, 
1625 to 1627, 
1643, 1644, 1711 to 1720, 1782 to 1784, 1823 to 1826 & 1870 at 

Whether in Corporation/ Mira Bhayander Municipal Corporation 
municipal/other area 

Applicability of the DCR DCR for Mira Bhayandar (Sanctioned by Government U/S 31 of 
the 

Note on the initiated work 

(if 
1.1 

Construction work has initiated as per Commencement certificate 
issued 

A 1 

LOI/NOC from MHADA/ | Location Clearance No.: MMRDA/RHD/RHS-128/10/426 
other 

Total plot area (Sq.mt) Sr.no | Particulars Area in Sg.mt 
Deductions 1 Area of Plot 21,501.50 
Net Plot Area 2 Deduction 

D.Proad 1731.23 
Encroachment 371.23 
Non Buildable 92.92 
5 % Amenity 965.31 

3 Total Deduction 3160.29 
4 Net Plot Area 18,340.81 

Permissible FSI (including | 73363.24 Sq.mt 
TDR 

Proposed Built Up Buildin FSI Non-FSI Total 
Area(FSI & Non FSI) | o Area Area Construction | 

Rental 18,331.094 9401. 27,732.194 
Sale 47,768.56 69734.00 1,17,502.56 

. Total 66,099.65 79,135.10 1,45,234.754 

Chafrman 346 Member Secretary
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Minutes of the 70" meeting of the SEIAA held on 20™ to 22™May, 2014 

Ground Coverage Area Ground Covered Area:- 11902.01 Sq.mt 
Percentage:- 55% 

Estimated Cost of the 260 Crores. 
Number of Buildings & The above ground structures will comprise of: 
configuration(s) Building | No.of | Configuration 

Building 
Rental bldg 3 St + 24 Floors 
Sale bldg 7 Basement + Stilt + Podium + 22 upper 

Number of tenants and Rental Sale Total 
shops No. of Tenements 1056 1088 2144 

No. of shops 4 18 22 
Balwadi / Welfare 15 -- 15 
Centre/ Offices 

Number of expected No of Users Rental Sale Total 
residents/users Rcsidential 5280 5440 10,720 

Shop 12 54 66 
Balwadi/ Welfare 87 -- 87 
Centre/ Office 
TOTAL 5379 5494 10,873 

Tenant density per hector Rental:- 920 
Sale:- 791 

Height of Building(s) Building Height 

Rental Building 72.15m 
Sale Building 72.55m 

Right of way 60 m wide Western Express Highway. 
15 m wide D.P Road. 

Turning radius Sale: 7.5 m 
Rental : 6 m 

Existing Structure(s) Vacant Plot. 

Details of the demolition 

with disposal (If 
applicable) 

Excavated soil and rubble will be used in backfilling and 

remaining material will be disposed by covered trucks to the 
authorized sites. 

% 
Chairman 347 Membel(jS/ecretary 
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Minutes of the 70™ meeting of the SEIAA held on 20™ to 22" May, 2014 

Total Water Requirement Dry Season: 
* Fresh water & source: 968 KLD by MBMC 

¢ Recycled water : 500 KLD (From STP) 

e Total Water Requirement : 1468 KL.D 

» Fire fighting : 100 Cum (Rental) & 700 cum 
(Sale) Wet Season: 

e Fresh Water & Source: 680 KLD (MBMC) & 288 KLD 

(RWH tanks) 

* Recycled Water : 489 KLD (STP treated water) 

¢ Total Water Requirement : 1457 KLD ( Including water 
from RWH Tank ) 

+ Fire fighting : 100 Cum (Rental) & 700 cum (Sale) 

Rain Water Harvesting 
(RWH) 

Level of the ground water table : 2.0 m 

Size and no of RWH tank(s) and quantity: 2 Nos. tank 
Location of the RWH tanks(s): Stilt level 
Size, no. of recharge pits and quantity: No recharge pits provided 
since water table is at 2.0 m 
Total rain water harvested: 288 m> daily 
Budgetary allocation (capital cost and O&M cost) 
Capital cost; Rs. 35 lakhs 
O & M Cost : Rs.2 lakhs 

Strom water drainage Quantity of storm water: 10 m® / min, 
Size of SWD: SWD of size 0.55 m wide & 0.30 m deep with 

slope of 

Sewage & Waste Water Sewage generation: 1358 KLD 
STP Technology: Compact submerged aerated fixed film 
attached 

lgrowth system working on the principle of extended aeration 

process 
(MBBR) 

fCapacity of STP: 

Location of the STP- Stilt Level for Rental & Basement Level for 

Sale 

DG Sets (during emergency): 

DG set will be provided for backup power to emergency 

facilities. For Rental - 1 No. of D.G set of 160 Kva For 

Chairman 348 Member Secretary 
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Minutes of the 70" meeting of the SEIAA held on 20" to 22" May, 2014 

For Sale — 2 No. of D.G set of 650 Kva For Sale 
Budgetary allocation (capacity cost and 
O&M cost): Capital cost : 307 lakhs 
O & M Cost : 65 lakhs 

Solid Waste Management Disposal of the construction way debris 
Bricks - Bricks will be removed clinically to prevent the 

breakage of bricks, broken bricks are used for land filling and 
whole 

Broken bricks will be resold for second hand usage. 
Steel — will be recycled or reused. 
Wood — wood will be sold to saw mills, recycled and reused. 

Waste generation in the operation phase: 
Dry waste (Kg/day): 

Rental: 1074 
Kg/Day Sale: 
1097 Kg/Day 

Total: 2171 
Kg/Day 

Wet waste (Kg/day): 
Rental: 1591 
Kg/Day Sale: 

1636 Kg/Day 

Total: 3227 
Kg/Day 

STP sludge: 34 kg/day 
Mode of Disposal of Waste: 

Dry waste: Will be handed over to MBMC for recycling 
Wet Waste: Will be processed in the OWC for manure 

for landscaping/ gardening 
STP Sludge (Dry Sludge): Use as a manure 

Green Belt Development RG on the ground (Sq.mt.): 2159.06 Sq.mt 
Number and list of trees species to be planted on the ground RG: 
109 Nos. 

Number, size, age and species of trees to be cut, trees to be 
transplanted: There are 31 no of Existing Trees. 
Budgetary allocation (Capital cost and 
O&M cost) Capital Cost: Rs.20 lakhs 
O & M Cost: Rs. 3 lakhs 

Energy Power Supply: Reliance 
Energy. Construction 

Phase: 80 KW Operation 
Phase: 
Connected Load : 8132 KW 

Maximum Demand : 
AQ30 KX Paweor 

yrt 
Chairman 349 Member Secretary 
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Minutes of the 70™ meeting of the SEIAA held on 20™ to 22™May, 2014 

1 No. of D.G set of 160 Kva for Rental. 

Overall Energy saving for the Project : 18 
% Compliance of the ECBC guidelines: 
Yes. Budgetary allocation (capital cost and 
O&M cost) For Solar Energy system : 

Capital Cost :Rs. 180 

lakhs O & M Cost :Rs. 
25 lakhs Type of fuel 
used: HSD 

Environmental Management 
plan e —— Annual 
Budgetary Allocation Sr. | Method — £-up Maintenance 

No | Adopted g and 
(Rs. in lakhs) . 

' Operational 

Sewage o B 
e Treatment =07 % 

Rain water 
i Harvesting ve 2 

3. | Landscaping | 20 3 

4. | Solar Energy | 180 25 

5, | o 129 48 
waste 

Total 671 143 

Traffic Management Entries & Exits : 2 Vehicular Entries & Exits 
Roads: 60 m wide Western Express Highway, 15 M 
wide D.P road. Parking Details: 

No of Cars 4-wheelers: 670 No’s 

Width of all Internal roads (m): 6.00 m wide internal roads. 

Authority in its 64™ meeting noted that the proposal was considered and 

recommended by SEAC-II in its 16" meeting under screening category 8(a) B2 as per EIA 

Notification, 2006.SEAC-II in their 16™ meeting decided to recommend the proposal for 

Environmental Clearance to SEIAA, subject to compliance of following points.(i) PP to 

restrict construction of the Rental Housing Component up to plinth level only till the final 

Loy 
Chairman 350 Member Secretary
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Minutes of the 70 meeting of the SEIAA held on 20" to 22" May, 2014 

decision on the tenement size is taken by the State Government.(ii) PP to remove the extra 

parking provided beyond the norms by deleting parking podium appropriately from sale 

component and ensure that number of parking provision is as per the norms. 

Authority in the 64™ meeting noted that the construction has already been initiated.In 

view of the MoEF OM dated 12.12.2012, Authority decided to refer the case to Environment 

Department for necessary action as per Para 5 of the said OM. 

In the 70™ meeting of SEIAA, it is noted that, Environment department withdrawn the 

directions under Environment (Protection) Act, 1986 vide letter dated 11.04.2014 after 

following due procedure. Project proponent stated that the number of parking has been 

reduced as per norms from 670 to 307. Area so saved, has been proposed to convert into green 

aerea (1000 sq.m to 3174 sq.m). During discussion on rental housing component, project 

proponent stated that location clearance & commencement certificate issued to the project as 

per Government order & so could not restrict the rental portion up to plint level. After 

elaboration discussion, SEIAA decided to delete the said condition subject to submission of 

copy of location clearance & commencement certificate. 

b 
Chairman 351 Member Secretary 
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Government of Maharashtra 

SEAC-2011/CR-79/TC-2 

Environment department 

Room No. 217, 2" floor, 
Mantralaya Annexe, 

Mumbai- 400 032. 

Dated: 11" Junc, 2014 

To, 

M/s. Man Global Ltd 

101, Man House, S.V road, 

Vile Parle (W).Mumbai- 400056. > 

Subject: Environment clearance for Proposed Residential Project located at S. No. 

53/1(PT), C.T.S. No 1475, 1556 to 1561, 1565 to 1568, 1625 to 1627, 1643, 1644, 

1711 to 1720, 1782 to 1784, 1823 to 1826 & 1870 at Village Mira, Dist. Thane by 

M/s. Man Global Ltd. 

Sir, 

This has reference to your communication on the above mentioned subject. The proposal 

was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal 

Committee-1I, Maharashtra in its 16" meeting decided to recommend the project for prior 

environmental clearance to SEIAA. Information submitted by you has been considered by State 

Level Environment Impact Assessment Authority in its 64" & 70" Mectings. 

2. Itis noted that the proposal is for grant of Environmental Clcarance for Residential Project 

located at S. No. 53/1(PT), C.T.S. No 1475, 1556 to 1561, 1565 to 1568, 1625 to 1627, 1643, 

1644, 1711 to 1720, 1782 to 1784, 1823 to 1826 & 1870 at Village Mira, Dist. Thane. SEAC 

considered the project under screening category 8(a) B2 as per EIA Notification 2006. 

Brief Information of the project submitted by Project Proponent is as: 

Name of the Project Proposed Residential Project under MMRDA Rental Housing 

Name of the Proponent M/s. Man Global Ltd. 

Name of the Consultant M/s Enviro Analysts & Engineers Pvt. Ltd. 

Type of Project: MMRDA Rental Housing Scheme 

Location of the project S. No. 53/1(PT), C.T.S. No 1475, 1556 to 1561, 1565 to 1568, 

1625 to 1627, 

1643, 1644, 1711 to 1720, 1782 to 1784, 1823 10 1826 & 1870 at 

Village 
Mira. District: - Thane. 

Whether in Corporation/ 

municipal/other arca 
Mira Bhayander Municipal Corporation 

Applicability of the DCR DCR for Mira Bhayandar (Sanctio..»d by Government U/S 31 of 

the 

Note on the initiated work 
Gf 

Construction work has initiated as per Commencement certificate 

issued 
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LOINOC from MHADA/ | Location Clearance No.: MMRDA/RHD/RHS-128/10/426 
other 
Total plotarea (Sq.mt) Sr.no | Particulars Area in Sq.mt 
Deductions 1 Area of Plot 21,501.50 
Net Plot Area 2 Deduction N 

D.P road 1731.23 
Encroachment 371.23 
Non Buildable 92.92 
3 % Amenity 965.31 

3 Total Deduction 3160.29 
4 Net Plot Area 18,340.81 

Permissible FSI (including | 73363.24 Sq.mt 
TDR 

Proposed Built Up Buildin FSI Non-FSI Total 
Arca(FSI & Non FSI) 13 Area Area Construction 

Rental 18.331.094 9401. 27,732.194 
Sale 47,768.56 69734.00 1,17,502.56 
Total 66,099.65 79.135.10 1,45,234.754 

Ground Coverage Area Ground Covered Area:- 11902.01 Sq.mt 
Percentage:- 55% 

Estimated Cost of the 260 Crores. 
Number of Buildings & The above ground structures will comprise of: 
configuration(s) Building | No. of [ Configuration 

Building 
Rental bldg 3 St + 24 Floors 
Sale bldg 7 Basement + Stilt + Podium + 22 upper 

Number of tenants and Rental Sale Total 
shops No. of Tenements 1056 1088 2144 

No. of shops 4 18 22 

Balwadi / Welfare 15 - 15 
Centre/ Offices 

Number of expected No of Users Rental Sale Total 
residents/users Residential 5280 5440 10,720 

Shop 12 54 66 
Balwadi/ Welfare 87 - 87 
Centre/ Office 

TOTAL 5379 5494 10,873 
Tenant density per hector Rental:- 920 

Sale:- 791 
Height of Building(s) Building Height 

Rental Building 72.15m 
Sale Building 72.55m 

Right of way 60 m wide Western Express Highway. 
15 m wide D.P Road 

Turning radius Sale:7.5m 
Rental : 6 m 

Existing Structure(s) Vacant Plot, 

Details of the demolition 
with disposal (1f 

applicable) 

Excavated soil and rubble will be used in backfilling and 

remaining material will be disposed by covered trucks to the 
authorized sites. 
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Total Water Requirement Dry Season: 
e Fresh water & source: 968 KLD by MBMC 

¢ Recycled water : 500 KLD (From STP) 

o Total Water Requirement : 1468 KLD 

» Fire fighting : 100 Cum (Rental) & 700 cum 

(Sale) Wet Season: 

o Fresh Water & Source: 680 KLD (MBMC) & 288 KLD 

(RWH tanks) 

s Recycled Water : 489 KLD (STP treated water) 

e Total Water Requirement : 1457 KLD ( Including water 

from RWH Tank ) 

« Fire fighting : 100 Cum (Rental) & 700 cum (Sale) 

Rain Water Harvesting 

(RWH) 

[Level of the ground water table : 2.0 m 

Size and no of RWH tank(s) and quantity: 2 Nos. tank 

[Location of the RWH tanks(s): Stilt level 

Size, no. of recharge pits and quantity: No recharge pits provided 

since water table is at 2.0 m 
Total rain water harvested: 288 m> daily 

Budgetary allocation (capital cost and O&M cost) 

Capital cost: Rs. 35 lakhs 
O & M Cost : Rs.2 lakhs 

Strom water drainage uantity of storm water: 10 m> 7 min. 

Size of SWD: SWD of size 0.55 m wide & 0.30 m deep with 

slope of 

Sewage & Waste Water Sewage generation: 1358 KLD 

STP Technology: Compact submerged aerated fixed film 

attached 
lgrowth system working on the principle of extended aeration 

pprocess 
(MBBR) 

Capacity of STP: 

ILocation of the STP- Stilt Level for Rental & Bascment Level for 

ISale 
DG Sets (during emergency): 

DG set will be provided for backup power to emergency 

facilities. For Rental - 1 No. of D.G set of 160 Kva For 

For Sale — 2 No. of D.G set of 650 Kva For Sale 

Budgetary allocation (capacity cost and 
O&M cost): Capital cost : 307 lakhs 
O &M Cost : 65 lakhs 
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Solid Waste Management Disposal of the construction way debris 
Bricks - Bricks will be removed clinically to prevent the 

breakage of bricks, broken bricks arc used for land filling and 
whole 

Broken bricks will be resold for second hand usage. 
Steel — will be recycled or reused. 
Wood — wood will be sold to saw mills, recycled and reused. 

Wastc generation in the operation phase: 
Dry waste (Kg/day): 

Rental: 1074 

Kg/Day Sale: 

1097 Kg/Day 

Total: 2171 
Kg/Day 

Wet waste (Kg/day): 
Rental: 1591 

Kg/Day Sale: 

1636 Kg/Day 
Total: 3227 

Kg/Day 
STP sludge: 34 kg/day 

Mode of Disposal of Waste: 
Dry waste: Will be handed over to MBMC for recycling 
Wet Waste: Will be processed in the OWC for manure 

for landscaping/ gardening 

STP Sludge (Dry Sludge): Use as a manure 

Green Belt Development RG on the ground (Sq.mt.): 2159.06 Sq.mt 
Number and list of trees species to be planted on the ground RG: 
109 Nos. 

Number, size, age and species of trees to be cut, trees to be 
transplanted: There are 31 no of Existing Trees. 
Budgetary allocation (Capital cost and 
O&M cost) Capital Cost: Rs.20 lakhs 

O & M Cost: Rs. 3 lakhs 

Energy Power Supply: Reliance 

Energy. Construction 

Phase: 80 KW Operation 

Phase: 
Connected Load : 8132 KW 
Maximum Demand : 
AQN KA Pawwor, 

I No. of D.G set of 160 Kva for Rental. 
Overall Energy saving for the Project : 18 

% Compliance of the ECBC guidelines: 

Yes. Budgetary allocation (capital cost and 
O&M cost) For Solar Energy systein : 

Capital Cost :Rs. 180 
lakhs O & M Cost :Rs. 
25 lakhs Type of fucl 

used: HSD 
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Environmental Management| 
plan Setting-u Annual 

Budgetary Allocation Sr. | Mcthod Cost P Maintenance 
No | Adopted ROS in lakh and 
. (Rs. in lakhs) Operational 

o 

Sewage 
L Treatment 307 65 

Rain water 
2 Harvesting ¥ 2 

3. | Landscaping | 20 3 

4. | Solar Energy | 180 25 

5, | Solid 129 48 
waste 

Total 671 143 

Traffic Management Entrics & Exits : 2 Vehicular Entries & Exits 
Roads: 60 m wide Western Express Highway, 15 M 

wide D.P road. Parking Details: 

No of Cars 4-wheelers: 670 No's 
Width of all Internal roads (m): 6.00 m widc internal roads. 

3. The proposal has been considered by SEIAA in its 64" & 70™ meetings & decided to 
accord environmental clearance to the said project under the provisions of Environment 

Impact Assessment Notification, 2006 subject to implementation of the following terms and 

conditions : 

0} 

@) 

(iif) 

This environmental clearance is issued subject to land use verification. Local 

authority / planning authority should ensure this with respect to Rules, Regulations, 

Notifications, ~Government Resolutions, Circulars, etc. issued if any. 

Judgments/orders issued by Hon'ble High Court, Hon’ble NGT, Hon’ble Supreme 
Court regarding DCR provisions, cnvironmental issues appticable in this matter 

should be verificd. PP should submit exactly the same plans appraised by concern 

SEAC and SEIAA. If any discrepancy found in the plans submitted or details 

provided in the above para may be reported to environment department. This 

environmental clearance issued with respect to the environmental consideration and it 

doces not mean that State Level Impact Assessment Authority (SEIAA) approved the 

proposcd land use. 

PP has to abide by the conditions stipulated by SEAC except restricting the rental 

portion up to plinth level o3 location clearance and commencement certificate issued 

to the project. 
The height, Construction built up area of proposcd construction shall be in accordance 

with the existing FSI/FAR norms of the urban local body & it should ensure the same 
along with survey number before approving layout plan & belore according 

5 
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v) 

(vi) 

(vii) 

(viti) 
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(xiii) 

(xiv) 

(xv) 

(xvi) 

(xvit) 

(xviii) 

(xix) 

(xx) 
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commencement certificate to proposed work. Plan approving authority should also 
cnsure the zoning permissibility for the proposed project as per the approved 
development plan of the area. 

"Consent for Establishment" shall be obtained from Maharashtra Pollution Control 
Board under Air and Water Act-and a copy shall be submitted to the Environment 
department before start of any construction work at the site. 
All required sanitary and hygienic measures should be in place before starting 
construction activitics and to be maintained throughout the construction phase. 

Project proponent shall ensure completion of STP, MSW disposal facility, green belt 
development prior to occupation of the buildings. No physical occupation or 
allotment will be given unless all above said environmental infrastructure is installed 
and made functional including water requirement in Para 2. Prior certification from 
appropriate authority shall be obtained. 
Provision shall be made for the housing of construction labour within the site with all 
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile 

STP, safe drinking water, medical health care, créche and First Aid Room etc. 

Adcquate drinking water and sanitary facilities should be provided for construction 
workers at the site. Provision should be made for mobile toilets. The safe disposal of 
wastewater and solid wastes generated during the construction phase should bc 
ensured. 

The solid waste generatcd should be properly collected and segregated. dry/inert solid 

waste should be disposed off 1o the approved sites for land filling after recovering 
recyclable material 

Wet garbage should be treated by Organic Waste Converter and treated waste 

(manure) should be utilized in the existing premises for gardening. And, no wet 

garbage will be disposcd outside the premises. Local authority should ensure this. 

Arrangement shall be made that waste water and storm water do not get mixed. 

All the topsoil excavated during construction activities should be stored for use in 
horticulture / landscape development within the project site. 

Additional soil for leveling of the proposed site shall be generated within the sites (to 

the extent possible) so that natural drainage system of the area is protected and 
improved. 
Green Belt Development shall be carried out considering CPCB guidelines including 
selection of plant species and in consultation with the local DFO/ Agriculture Dept. 
Disposal of muck during construction phase should not create any adverse effect on 
the neighboring communities and be disposed taking the necessary precautions for 
gencral safety and health aspects of people, only in approved sites with the approval 
of competent authority. 

Soil and ground water samples will be tested to ascertain that there is no threat to 

ground water quality by Ieaching of heavy metals and other toxic contaminants. 
Construction spoils, ifcluding bituminous material and other hazardous materials 
must not be allowed to contaminate watcrcourses ard the dumpsites for such material 
must be secured so that they should not leach into the ground water. 
Any hazardous waste generated during construction phase should be disposed off as 
per applicable rules and norms with necessary approvals of the Maharashtra Pollution 
Control Board. 

The diesel generator sets to be used during construction phase should be low sulphur 

diesel type and should conform to Environments (Protection) Rules prescribed for air 
and noise emission standards. 
The diesel required for operating DG sets shall be stored in underground tanks and if 
required, clearance from concern authority shall be taken.
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Vehicles hired for bringing construction material to the site should be in good 

condition and should have a pollution check certificate and should conform to 

applicable air and noise emission standards and should be operated only during non- 

peak hours. 

Ambient noise levels should conform to residential standaids both during day and 

night. Incremental pollution loads on the ambient air and noise quality should be 

closely monitored during construction phase. Adequate measurcs should be made t© 

reduce ambient air and noise level during construction phase, so as to conform to the 

stipulated standards by CPCB/MPCB. 

Fly ash should be used as building material in the construction as per the provisions 

of Fly Ash Notification of September 1999 and amended as on 27th August, 2003. 

(The above condition is applicable only if the project site is located within the 100Km 

of Thermal Power Stations). 

Ready mixed concrete must be used in building construction. 

The approval of competent authority shall be obtained for structural safety of the 

buildings due to any possible earthquake, adequacy of fire fighting equipments ctc. as 

per National Building Code including measures from lighting. 

Storm water control and its re-use as per CGWB and BIS standards for various 

applications. 

(xxvii) Water demand during construction should be rcduced by use of pre-mixed concrete, 

curing agents and other best practices referred. 

(xxviii)The ground water level and its quality should be monitored regularly in consultation 

(xxix) 

(xxx) 

{xxxi) 

with Ground Water Authority. 

The installation of the Sewage Treatment Plant (STP) should be certified by an 

independent cxpert and a report in this regard should be submitted to the MPCB and 

Environmenent department before the project is commissioned for operation. 

Discharge of this unused treated affluent, if any should be discharge in the sewer 

line. Treated effluent emanating from STP shall be recycled/refused to the maximum 

extent possible. Discharge of this unuscd treated affluent, if any should be discharge 

in the sewer linc. Treatment of 100% gray water by decentralized treatment should 

be done. Necessary measures should be made to mitigate the odour problem from 

STP. 

Local body should ensure that no oceupation certification is issued prior Lo operation 

of STP/MSW site etc. with due permission of MPCB. 

Permission to draw ground water and construction of basement if any shall be 

obtained from the competent Authority prior to construction/operation of the project. 

(xxxii) Separation of gray and black water should be done by the use of dual plumbing linc 

for separation of gray and black water. 
> 

(xxxiii)Fixtures for showers, toilet flushing and drinking should be of low flow either by use 

of acrators or pressure reducing devices or sensor based control. 

A
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(xxxiv)Use of glass may be reduced up to 40% to reduce the electricity consumption and 
load on air conditioning. If necessary, use high quality double glass with special 
reflective coating in windows. 

(xxxv) Roof should meet prescriptive requirement as per Energy Conservation Building 
Code by using appropriate thermal insulation material to fulfill requircment 

(xxxvi)Energy conservation measures like installation of CFLs /TFLs for the lighting the 
areas outside the building should be integral part of the project design and should be 
in place before project commissioning. Use CFLs and TFLs should be properly 
collected and disposed off/sent for recycling as per the prevailing guidelines/rules of 
the regulatory authority to avoid mercury contamination. Use of solar panels may be 
done to the extent possible like installing solar street lights, common solar water 
heaters system. Project proponent should install, after checking feasibility, solar plus 
hybrid non conventional energy source as source of energy. 

(xxxvii) Diesel power generating sets proposed as source of back up power for clevators 
and common area illumination during operation phase should be of enclosed type and 
conform to rules made under the Environment (Protection) Act, 1986. The height of 
stack of DG sets should be equal to the height needed for the combined capacity of all 
proposcd DG sets. Use low sulphur diesel. The location of the DG sets may be 
decided with in consultation with Maharashtra Pollution Conirol Board. 

(xxxviii) Noise should be controlled to ensure that it does not exceed the prescribed 
standards. During nighttime the noise levels measured at the boundary of the building 
shall be restricted to the permissible levels to comply with the prevalent regulations. 

(xxxix)Traffic congestion ncar the entry and exit points from the roads adjoining the 
proposed project site must be avoided. Parking should be fully internalized and no 
public space should be utilized. 

(x)  Opaque wall should meet prescriptive requirement as per Encrgy Conservation 
Building Code, which is proposed to be mandatory for all air-conditioned spaces 
while it is aspirational for non-air-conditioned spaces by usc of appropriate thermal 
insulation material to fulfill requirement 

(xli)  The building should have adequate distance between them to allow movement of 
fresh air and passage of natural light, air and ventilation. 

(xlil) Regular supervision of the above and other measures for monitoring should be in 
place all through the construction phase, so as (o avoid disturbance to the 
surroundings. 

(xliit) Under the provisions of Environment (Protcction) Act, 1986, legal action shall be 
initiated against the project proponent if it was found that construction of the project 
has been started without obtaining environmental clearance. 

(xliv) Six monthly monitoring reports should be submitted to the Regional officc MoEF, 
Bhopal with copy to this department and MPCB. 

(xlv) A complete set of all the documents submitted to Department should be forwarded to 
the Local authority and MPCB.
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In the case of any change(s) in the scope of the project, the project would require a 

fresh appraisal by this Department. 

(xlvii) A separate environment management cell with qualified staff shall be set up for 

implementation of the stipulated environmental safeguards. 

(xlviii) Separate funds shall be allocated for implementation of environmental protection 

(xlix) 

o 

() 

(li) 

(liii) 

(liv) 

measures/EMP along with item-wise breaks-up. These cost shall be inchuded as part 

of the project cost. The funds earmarked for the environment protection measures 

shall not be diverted for other purposes and year-wise expenditure should reported to 

the MPCB & this department. 

The project management shall advertise at least in two local newspapers widely 

circulated in the region around the project, one of which shall be in the Marathi 

language of the local concerned within seven days of issue of this letter, informing 

that the projcct has been accorded environmental clearance and copies of clearance 

letter are available with the Maharashtra Pollution Control Board and may also be 

seen at Website at htep: //ec .maharashtra.gov.in. 

Project management should submit half yearly compliance reports in respect of the 

stipulated prior environment clearance terms and conditions in hard & soft copies to 

the MPCB & this department, on 1™ June & 1% December of each calendar year. 

A copy of the clearance letter shall be sent by proponent to the concerned Municipal 

Corporation and the local NGO, if any, from whom suggestions/representations, if 

any, were received while processing the proposal. The clearance letter shall also be 

put on the website of the Company hy the proponent. 

The proponent shall upload the status of compliance of the stipulated EC conditions, 

including results of monitored data on their website and shall update the same 

periodically. It shall simultaneously be sent to the Regional Office of MoEF, the 

respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely; 

SPM, RSPM. SO», NOx (ambient levels as well as stack emissions) or critical sector 

parameters, indicated for the project shall be monitored and displayed at a convenicnt 

location near the main gate of the company in the public domain. 

The project proponent shall also submit six monthly reports on the status of 

compliance of the stipulated EC conditions including results of monitored data (both 

in hard copies as well as by c-mail) to the respective Regional Office of MoEF, the 

respective Zonal Office of CPCB and the SPCB. 

The environmental statement for cach financial year ending 31* March in Form-V as 

is mandated to be submitted by the projeet proponent to the concerned State Pollution 

Control Board as prescribed under the Environment (Protection) Rules, 1986, as 
amended subsequently, shall also be put on the website of the company along with the 

status of compliance of EC conditions and shall also be sent to the respective 

Regional Otfices of MoEF by e-mail. 

The environmental ¢learance is being issued without prejudice to the action initiated under 

EP Act or any court case pending in the court of law and it does not mean that project 

proponent has not violated any environmental laws in the past and whatever decision 

0.
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under EP Act or of the Hon’ble court will be binding on the project proponent. Hence this 
clearance docs not give immunity to the project proponent in the case filed against him, if 
any or action initiated under EP Act. 

5. In case of submission of false document and non compliance of stipulated conditions, 
Authority/ Environment Department will revoke or suspend the Environmental Clearance 
without any intimation and initiate appropriate lcgal action under Environmental 
Protection Act, 1986. 

6. The Environment department reserves the right to add any stringent condition or to revoke 
the clearance if conditions stipulated are not implemented to the satisfaction of the 
department or for that matter, for any other administrative reason. 

7. Validity of Environment Clearance: The environmental clearance accorded shall be 
valid for a period of 5 years. 

8. In case of any deviation or altcration in the project proposed from those submitted to this 

department for clearance, a fresh reference should be made to the department to assess the 
adequacy of the condition(s) imposed and to incorporate additional environmental 
protection measures required, if any. 

9. The above stipulations would be enforced among others under the Water (Prevention and 

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981, 

the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes 

(Management and Handling ) Rules, 1989 and its amendments, the public Liability 
Insurance Act, 1991 and its amendments. 

10. Any appeal against this environmental clearance shall lie with the National Green 

Tribunal , Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli - 110 022, if preferred, 

within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010, 

Principal Secretary, 
Environment department & 
MS, SEIAA 

Copy to: 

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai 
desai road, Breach candy, Mumbai- 400026. 

2. Shri. Ravi Bhushan Budhiraja, Chairman, SEAC-II, 5-South, Dilwara Apartment, 

Cooperage, M.K.Road, Mumbai 400021 

3. Additional Secrctary, MOEF, *Paryavaran Bhawan’ CGO Complex, Lodhi Road, 
New Delhi - 110510 

4. Member Secretary, Maharashira Pollution Control Board, with request to display a 
copy of the clearance.
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5. The CCF, Regional Office, Ministry of Environment and Forest (Regional Office, 

Waestern Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar 

Nagar, Bhopal- 462 016). (MP). 

=S
 

. Regional Office, MPCB, Thane. 

7. Collector, Thane 

8. Commissioner, Municipal Corporation, Thane. 

9. Commissioner, MMRDA, Bandra (E), Mumbai 

10. 1A- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi 

Road, New Delhi-110003. 

11. Select file (TC-3) 

(ECuploadedon 312 gune, 2014 ) 

112

813



Maharashtra Pollution GggTtrol Board 

5f0ffc9471a8a33141868e03 

MAHARASHTRA POLLUTION CONTROL BOARD 
Phone : 4010437/4020781 Kalpataru Point, 3rd & 4th floor, Sion- Matunga 

14037124/4035273 Scheme Road No. 8, Opp. Cine Planet Cinema, Near 

Fax : 24044532/4024068 /4023516 Sion Circle, Sion (E), 

Email : rohg@mpcb.gov.in Mumbai - 400022 

VisitAt : http:/mpeb.gov.in 

‘nh‘astmcture /Red/LSI 
Consent order No: Format1.0/BO/JD (WPC)/UAN-0000087588( ‘CE/CC- Date-1( /07/2020 

o 2003 00ll 02 
M/s. Man Global Ltd. 
“Man Opus” - Proposed Residential project located at S.No. 

53/1(pt), CTS No. 1475, 1556 to 1561, 1565 to 1568, 1625 to 1627, 

1643, 1644, 1711 to 1720, 1782 to 1784, 1823 to 1826 & 1870 at 

village Mira, District Thane 

Subject: Consent to Establish Construction of Residential Building pfl&{a&, under 

Red Category. 

Ref : Your application MPCB-CONSENT- 0000087588 Dated: 24/ % 

For: Consent to Establish for Construction of Resi uilding Project , 

under Red Category. under Section 25 of the evention & Control 

of Pollution) Act, 1974 & under Section 21 t %(Prevention & Control 

of Pollution) Act, 1981 and Authorizatio: mgb ule 5 of the Hazardous 

and Other Wastes (M & TM) Rules, 2016 i: sidered and the consent is 

hereby granted subject to the follo: terms and conditions and as 

detailed in the schedule I, II, IIT & xed to this order: 

1. The consent is granted for a peri Commissioning of unit or 5 years 

whichever is earlier. 

2. The capital investment of th&&t is Rs. 149.12 Crs. (As per undertaking 

submitted by project propon 

The Consent to Establish i: 'fi)r Construction of Residential building Project, named 

as,M/s. Man Global Ltd. pus” - Proposed Residential project located at 
S.No.53/1(pt), CTS No. 6 to 1561, 1565 to 1568, 1625 to 1627,1643, 1644, 1711 to 

1720, 178 82 1826 & 1870 at village Mira, District Thane For 
Total S irs and Total Construction BUA of 1,45,234.75 

including utilities and services as per construction 

r Water (P&CP), 1974 Act for discharge of effluent: 
scri Permitted quantity | Standards to | Disposal 

No. of discharge (CMD) | be achieved 
1. | Trade effluent NIL NA NA 
2. | Domestic effluent 607.00 As per 60% should be reused & 

Schedule -I |recycled and remaining 

should be discharged in 
municipal sewer. 

4. Conditions under Air (P& CP) Act, 1981 for air emissions: 
Sr. Description of stack/  Capacity Number Of  Standards to be 

Stack source achieved 

As Per Schedule 11 DG Set 

Page 1016 Ms. Man global Ltd MPCB-CONSENT-00000875688 

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code. 

https://blockchain.ecmpcb.in/docs/5f0ffc9471a8a33141868e03
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Maharashtra Pollution Gggrol Board 

5f0ffc9471a8a33141868e03 

5. Conditions under Solid Waste Management Rules, 2016: 
1 

i: Type Of Waste | Quantity & UOM| Treatment Disposal 

1 Wet garbage 2030.00 Kg/Day oweC Used as Manure 

2 Dry garbage 1450.00 Kg/Day - Segregate and Hand over to Local 
Body for recycling 

2 STP Sludge 120 Kg/Day - Used as Manure 

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for 

treatment and disposal of hazardous waste; NIL. 

7. The Board reserves the right to review, amend, suspend, revoke etc. this consent 

and the same should be binding on the industry. 

8. This consent should not be construed as exemption from obtaining I%nry 

NOC/permission from any other Government authorities. 

9. Project Proponent shall comply the Construction and De Waste 

Management Rules, 2016 which is notified by Ministry of Envi ‘orest and 

Climate Change dtd.29/03/2016. 

10. PP shall submit fresh BG of Rs. 10 lakhs towards nce of consent 

conditions & Environmental Clearance conditions. 

11. Project Proponent shall install online monitoring the O/L of STP for 

monitoring for BOD, SS and flow at the outlet of Q‘ 

12. The treated domestic effluent shall be 60% ucy@d‘ secondary purpose such 

as toilet flushing, air conditioning, cooling er'make up, firefighting etc. and 

remaining shall be utilized on land for (ar%%g & connected to the sewer
age 

system provided by local body. 

13. Project Proponent shall submit an affi \n Board’s prescribed format w
ithin 

15 days regarding the compliance ons of EC/CRZ clearance and C to E 

14. The applicant shall comply wit! conditions stipulated in Environment 

Clearance granted by GOM, vi&m C-2011/CR-79/TC-2 dt: 11/06/2014. 

For and on behalf of the 

'(b* Maharashtra Pollution Control Board 

o 

Drawn On 

Online payment 
Transaction . No. Date 

RHMP8465689158 28/01/2020 

1. Regional Officer, MPCB, Thane and Sub-Regional Officer, MPCB, Thane-II-- They 

are directed to ensure the compliance of the consent conditions. 

Chief Accounts Officer, MPCB, Mumbai. 

CC/CAC desk- for record & website updating purposes. 

Ms. Man global Ltd MPCB-CONSENT-0000087588 Page 20f6 

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code. 

https://blockchain.ecmpcb.in/docs/5f0ffc9471a8a33141868e03
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Schedule- 

ter i : 

1) A] As per your application, you have proposed to install of Sewage Treatment Plants 
(STP) with the design capacity of 775.00 CMD 

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage s0 as 
to achieve the following standards prescribed by the Board or under EP Act, 1986 and 
Rules made there under from time to time, whichever is stringent. 

1. [pH Between 6.5 to 9.0 
2. | Total Suspended Solids Not more than 20 mg/l. 
3. | BOD 3 Days 27 degree C Not more than 10 mg/l. 
4. | Chemical oxygen Demand (COD) | Not to more than 50 
5. | NHAN Not more than 5 
6. | N Total Not more than 
7. | Fecal Coliform MPN/100 M1 Less than 100:0 

such as toilet flushing, air conditioning, cooling e up, firefighting 
ete. and remaining shall be utilized on.&J lening & connected to 

C) The treated domestic effluent shall be 60% ncch&eonduy purpose 

the sewerage system provided by local 

D] Project proponent shall operate STP for fi from the date of obtaining occupation 
certificate. 

\Specificaf.inns or other data relating to plant The Board reserves its rights to review 
setup for the treatment of waterw purification thereof & the system for the 
disposal of sewage or trade effluent nection with the grant of any consent conditions. 
The Applicant should obtain p nt of the Board to take steps to establish the unit or 
establish any treatment and disp system or and extension or addition thereto 

2) The industry should enl& ment of pollution control system or its parts after expiry 
of its expected life as )y manufacturer so as to ensure the compliance of standards 
and safety of the ope hereof. 

3) The Applicant @(}nfly with the provisions of the Water (Prevention & Control of 
Pollution). nd as amended, by installing water meters and other provisions as 
contained } id act. 

¢ 
Sr. \Qfiurpou for water consumed Water consumption 
no. quantity (CMD) 
¥ Domestic purpose 738.00 

4) The Applicant shall provide Specific Water Pollution control system as per the conditions 
of EP Act, 1986 and rule made there under from ti time. 

Ms. Man global Ltd MPCB-CONSENT-0000087588 Page 3 of 6 

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code. 
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Schedule-TT 

Terms & conditions for compliance of Air Pollution Control: 

1. As per your application, you have proposed to install the Air pollution control 

(APC)system and also proposed to erect following stack (s) and to observe the 

following fuel pattern- 

Stack Attached To APC Heig Type Quantity UOM S 
System ht in Of 0 

Mtrs. Fuel 

DG Set Acoustic 
(160 KVA) enclosure 

~ 

* Above roof of the building in which it is installed. (b\ 

2 
control system, so as to achieve the level of pollut: the following 

standards. \\ 

The applicant should operate and maintain above mu%o air pollution 

[ Particulate matter [ Not to exceed [ 160 m ] 

3. The Applicant should obtain necessary prior permis! providing additional control 

equipment with necessary specifications an eration thereof or alteration or 

replacement alteration well before its life cos end or erection of new pollution 

control equipment. 

The Board reserves its rights to vai ‘of the condition in the consent, if due to 

any technological improvement or ot! uch variation (including the change of any 

control equipment, other in Wh§% is necessary). 

QT 
) 

& 
A\ 

Ms. Man global Ltd MPCB-CONSENT-0000087588 Page 4 of 6 
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dule-] 

Details of Bank Guarantees 

Sr. | Consent Amt of BG | Submission | Purpose of Compliance Valid ity 
No. | (Cto Imposed Period BG Period Date 

E/O/R) 
1 consent to | Rs. 10 lakh | 15 Days Towards [Upto Up to 

establish compliance |commissioning of | commiss 
of consent  he unit or fi ioning of 
conditions |years unit or 

five 
£ years 

Ms. Man global Ltd MPCB-CONSENT-0000087588 Page 5 of 6 
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Schedule-IV 
General Conditions: 
The following general conditions shall apply as per the type of the industry. 

1. The applicant shall provide facility for collection of samples of sewage effluents, air 

emissions and hazardous waste to the Board staff at the terminal or designated 

points and shall pay to the Board for the services rendered in this behalf. 

2. The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 

1981 and environmental protection Act 1986 and Solid Waste Management Rules, 

2016 and E-Waste (Management) Rules, 2016. 

3. Drainage system shall be provided for collection of sewage effluents. Terminal 

manholes shall be provided at the end of the collection system with arrangement for 

measuring the flow. No sewage shall be admitted in the pipes/sewers downstream of 

the terminal manholes. No sewage shall find its way other than in designed and 

provided collection system. 
4. Vehicles hired for bringing construction material to the site should good 

condition and should conform to applicable air and noise emission and 

should be operated only during non-peak hours. *b 

5. Conditions for D.G. Set 
a. Noise from the D.G. Set should be controlled by providi: ic enclosure or by 

treating the room acoustically. 

b. Industry should provide acoustic enclosure for control . The acoustic enclosure/ 

acoustic treatment of the room should be design: um 25 dB (A) insertion 

loss or for meeting the ambient noise ver is on higher side. A 

suitable exhaust muffler with insertion I (A) shall also be provided. The 

measurement of insertion loss will be done nt points at 0.5 meters from 

acoustic enclosure/room and then averageX 

¢. The industry shall take adequal 
own sources within the premises i 
time and 45 dB(A) during the ni 

n 10 p.m to 6 a.m. p.m and night time is reckon 

A ‘\ bring down noise level due to DG set, outside d. Industry should make 
industrial premises, with Bient noise requirements by proper sitting and control 

measures. 
e. Installation of DG 

Set manufact: 
f. A properro 

followed,in,co tion with the DG manufacturer which would help to prevent noise 

S sures for control of noise levels from its 

cbof noise toless than 55 dB(A) during day 

e. Day time is reckoned between 6 a.m. to 10 

set'from deteriorating with use. 

g ill be operated only in case of power failure. 

h. ant should not cause any nuisance in the surrounding area due to operation 

pplicant shall comply with the notification of MOEF dated 17.05.2002 regarding 

bise limit for generator sets run with diesel. 

6. Soligh,Wiiste — The applicant shall provide onsite municipal solid waste processing 

sys & shall comply with Solid Waste Management Rules, 2016 & E-Waste o) 

Ruleg, 2016. 

7. Affidavit undertaking in respect of no change in the status of consent conditions and 

compliance of the consent conditions the draft can be downloaded from the official 

web site of the MPCB. 
8. The treated sewage shall be disinfected using suitable disinfection method. 

9. The firm shall submit to this office, the 30th day of September every year, the 

environment statement report for the financial year ending 31st march in the 

prescribed Form-V as per the provision of rule 14 of the Environmental (Protection) 

Second Amended rule 1992. 
10. The applicant shall obtain Consent to Operate from Maharashtra Pollution 

Control Board before commissioning of the ct. 

Ms. Man global Ltd MPCB-CONSENT-0000087588 Page 6 of 6 
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5f3a7336a6b21f06f7f1b071 

MAHARASHTRA POLLUTION CONTROL BOARD 
Phone : 4010437/4020781 T Kalpataru Point, 3rd & 4th floor, Sion- Matunga 

/4037124/4035273 E Scheme Road No. 8, Opp. Cine Planet Cinema, Near 
Fax 1 24044532/4024068 /4023516 = Sion Circle, Sion (E), 
Email : rohq@mpcb.gov.in Mumbai - 400022 
VisitAt :  hitp://impch.gov.in 

nfrastructure /Red/LSI 
(Consent order No: Format1.0/BO/JD (WPC)/UAN-0000087689/CE/CC- Date- [ 7/08/2020 

To, 2008000481 
M/s. Man Global Ltd. 
“Man Opus” - Proposed Residential project located at S.No. 
53/1(pt), CTS No. 1475, 1556 to 1561, 1565 to 1568, 1625 to 1627, 
1643, 1644, 1711 to 1720, 1782 to 1784, 1823 to 1826 & 1870 at 
village Mira, District Thane 

Subject: 1% Consent to Operate (part) Construction of Residential Building project, 
under Red Category. 

Ref  : Your application MPCB-CONSENT- 0000087689 Dated: 27/01/2020 

For: 1% Consent to Operate (part) Construction of Residential Building project, 
under Red Category.. under Section 26 of the Water (Prevention & Control 
of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control 
of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous 
and Other Wastes (M & TM) Rules, 2016 is considered and the consent is 
hereby granted subject to the following terms and conditions and as 
detailed in the schedule I, II, ITI & TV annexed to this order: 

1. The consent is granted for a period up to 31/07/2021 

2. The capital investment of the pl‘ojetit is Rs. 129.50 Crs. (As per undertaking 
submitted by project proponent) ) 

The 1* Consent to Operate (part) is valid for Construction of Residential building Project, 

named as,M/s. Man Global Ltd.“Man Opus” - Proposed Residential project located at 

S.No.53/1(pt), CTS No. 1475, 1556to 1561, 1565 to 1568, 1625 to 1627,1643, 1644, 1711 to 

1720 1782 to 1784, 1823 to 1826 & 1870 at village Mira, District Thane For 

Total plot area of ZI,N_)LM Sq.mtrs , Completed construction BUA of 92,371.37 sq. 
mtrs. Out of Total Clpscrucnon BUA of 1,45,234.756 Sq.mtrs, (As per EC dt. 11/06/2014) 
including utilities" nnd mvmes as per construction commencement certificate issued by local 
body. 

3. Conditions under Water (P&CP), 1974 Act for discharge of effluent: 
Sr. | Description Permitted quantity | Standards to | Disposal 
No. of discharge (CMD) | be achieved 

1. | Trade effluent NIL NA NA 
2 Domestic effluent 738.00 As per 60% should be reused & 

Schedule -1 | recycled and remaining 

should be discharged in 

municipal sewer. 

4. Conditions under Air (P& CP) Act, 1981 for air emissions: 
Sr. Description of stack/ Capacity Number Of Standards to be 

Stack achieved No source 

DG Set As Per Schedule 11 

A{,:f of 6 
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Conditions under Solid Waste Management Rules, 2016: [g 

‘ :; | Type Of Waste | Quantity & UOM| Treatment Disposal 

[1 | Wet garbage 2030.00 Kg/Day | OWC Used as Manure I 2 |Drygarbage | 1450.00 KgDay |- Segregate and Hand over to Local 
Body for recycling Lz | STP Sludge 120 Kg/Day Used as Manure 

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for 
treatment and disposal of hazardous waste; NIL. 
The Board reserves the right to review, amend, suspend, revoke ete. this consent 
and the same should be binding on the industry. 
This consent should not be construed as exemption from obtaining neeessary 
NOC/permission from any other Government authorities. 
Project Proponent shall comply the Construction and Demolition Waste 
Management Rules, 2016 which is notified by Ministry of Environmeut, Forest and 
Climate Change dtd.29/03/2016. 

. PP shall submit fresh BG of Rs. 10 lakhs towards O & M of pollution control 
system. 

- Project Proponent shall install online monitoring systems to the O/L of STP for 
monitoring for BOD, SS and flow at the outlet of STP. 
The treated domestic effluent shall be 60% recycled for secondary purpose such as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall be utilized on land for gardening & connected to the sewerage system provided by local body. 
Project Proponent shall submit an affidavit in Board’s prescribed format within 

15 days regarding the compliance of conditions of EC/CRZ clearance and Cto E 
. The applicant shall comply with the conditions stipulated in Environment 
Clearance granted by GOM, vide no: SEAC-2011/CR-79/TC-2 dt: 11/06/2014. 

For and on behalf of the 
Maharashtra Pollution Control Board 

o 
% 

Dr. Y.B. onfifi’g’ 

Received Conse 
Sr. No. Amount (Rs.) Transaction . No. Drawn On 

RHMP8467762685 29/01/2020 Online payment 

Copy to: 

1. Regional Officer, MPCB, Thane and Sub-Regional Officer, MPCB, Thane-11-- They are directed to ensure the compliance of the consent conditions, 
2. Chief Accounts Officer, MPCB, Mumbai. 
3. CCICAC desk- for record & website updating purposes. 

Ms. Man global Ltd MPCB-CONSENT-0000087689 Page 2 of 6 
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2 Maharashtra Pollution Gargrol Board 

% 5f3a7336a6b21f06f7f1b071 

Schedule-1 

Terms & conditions for compliance of Water Pollution Control: 

1)  A] As per your application, you have proposed to install of Sewage Treatment Plants 

(STP) with the design capacity of 775.00 CMD 

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as 

to achieve the following standards prescribed by the Board or under EP Act, 1986 and 

Rules made there under from time to time, whichever is stringent. 

1. | pH Between N 6.5 to 9.0. 

2. | Total Suspended Solids Not more than _ 20 mg/l. 
8. | BOD 3 Days 27 degree C Not more than 10 mg/l. 

4. | Chemical oxygen Demand (COD) | Not to more than 50_mg/l. 

5. | NH4N Not more than 5 mg/l, 

6. | N Total Not more than 10 mg/l. ST 

l 7. | Fecal Coliform MPN/100 Ml Less than 100.0 

C) The treated domestic effluent shall be 60% recycled for secondary purpose 
such as toilet flushing, air conditioning, cooling tower make up, firefighting 

ete. and remaining shall be utilized on land for gardening & connected to 

the sewerage system provided by local body. 

D] Project proponent shall operate STP for five yéars from the date of obtaining occupation 

certificate. 
The Board reserves its rights to review plans, Specifications or other data relating to plant 

setup for the treatment of waterworks for the purification thereof & the system for the 

disposal of sewage or trade effluént.or in connection with the grant of any consent conditions. 
The Applicant should obtain priorconsent of the Board to take steps to establish the unit or 

establish any treatment and disposal system or and extension or addition thereto 

2) The industry should engtxé replacement of pollution control system or its parts after expiry 
of its expected life asidefined by manufacturer so as to ensure the compliance of standards 

and safety of the operation thereof. 

3) The Apphqag s comply with the provisions of the Water (Prevention & Control of 

Pollution) Aet, 1974 and as amended, by installing water meters and other provisions as 

contained inthe said act. 

Sr. Purpose for water consumed Water consumption 
no. quantity (CMD) 
9 Domestic purpose 933.00 

4) The Applicant shall provide Specific Water Pollution control system as per the conditions 

of EP Act, 1986 and rule made there under from ti time. 

Ms. Man global Ltd MPCB-CONSENT-0000087689 Page 3 of 6 
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Schedule-I1T 

Terms & conditions for compliance of Air Pollution Control: 

1. As per your application, you have proposed to install the Air pollution control 
(APC)system and aiso proposed to erect following stack (s) and to observe the 
following fuel pattern- 

Stack Attached To APC Heig Type Quantity UOM S SO 

System ht in Of ’ 
Mtrs. Fuel 

DG Set Acoustic 
(160 KVA) enclosure 

* Above roof of the building in which it is installed. 

2. The applicant should operate and maintain above mentioned air pollution 
control system, so as to achieve the level of pollutants to the following 
standards. 

| Particulate matter [ Not to exceed 150 mg/Nm#, | 

3. The Applicant should obtain necessary prior permission for providing additional control 
equipment with necessary specifications and operation thereof or alteration or 
replacement alteration well before its life corie-to an end or erection of new pollution 
control equipment. 
The Board reserves its rights to vary-all or any of the condition in the consent, if due to 
any technological improvement or otherwise such variation (including the change of any 
control equipment, other in whole of in part is necessary). 

Ms. Man global Ltd MPCB-CONSENT-0000087689 Page 4 of 6 
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Schedule-111 
Details of Bank Guarantees 

Consent | Amt of BG 
(C to 
E/O/R) 

Imposed 

Submissio 
n Period 

Purpose of BG | Complianc 
e Period 

Validity 

Date 

1st 

Consent to 
Operate 
(part) 

Rs. 10 lakh 15 Days 

| control system. 

Towards O&M | 31/07/2021 
of pollution 

30/11/2021 

Ms. Man global Ltd MPCB-CONSENT-0000087689 Page 5 of 6 
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2 Maharashtra Pollution Gargrol Board 

Schedule-IV 

The following general conditions shall apply as per the type of the industry. 
1. The applicant shall provide facility for collection of samples of sewage effluents, air 

emissions and hazardous waste to the Board staff at the terminal or designated 
points and shall pay to the Board for the services rendered in this behalf, 

2. The firm shall strictly comply with-the Water (P&CP) Act, 1974, Air (P&CP) Act, 
1981 and environmental protection Act 1986 and Solid Waste Management Rules, 
2016 and E-Waste (Management) Rules, 2016. 

3. Drainage system shall be provided for collection of sewage effluents. Terminal 
manholes shall be provided at the end of the collection system with arrangement for 
measuring the flow. No sewage shall be admitted in the pipes/sewers downstream of 
the terminal manholes. No sewage shall find its way other than in designed and 
provided collection system. 

4. Vehicles hired for bringing construction material to the site should bé in good 
condition and should conform to applicable air and noise emission standards and 
should be operated only during non-peak hours. " 

5. Conditions for D.G. Set 
a. Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by 

treating the room acoustically. 
b. Industry should provide acoustic enclosure for controlof noise. The acoustic enclosure/ 

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion 
loss or for meeting the ambient noise standards, whichever is on higher side. A 
suitable exhaust muffler with insertion logs of 25.dB (A) shall also be provided. The 
measurement of insertion loss will be done ‘at different points at 0.5 meters from 
acoustic enclosure/room and then average. 

c. The industry shall take adequate Measures for control of noise levels from its 
own sources within the premises inrespect of noise to less than 55 dB(A) during day 
time and 45 dB(A) during the night time. Day time is reckoned between 6am. to 10 
p.m and night time is reckoned between 10 p.m to 6 a.m. 

d. Industry should make efforts to bring down noise level due to DG set, outside 
industrial premises, withinambient noise requirements by proper sitting and control 
measures, 

e. Installation of DG Set must be strictly in compliance with recommendations of DG 
Set manufacturer. 

f. A proper routine and preventive maintenance procedure for DG set should be set and 
followed in consultation with the DG manufacturer which would help to prevent noise levels of DG set from deteriorating with use. 

. D.G. Setshall be operated only in case of power failure. 
h. Th;ucpfiknm should not cause any nuisance in the surrounding area due to operation | of D:G. Set. 
i The applicant shall comply with the notification of MOEF dated 17.05.2002 regarding 

noise limit for generator sets run with diesel. 
6. Solid Waste — The applicant shall provide onsite municipal solid waste processing system & shall comply with Solid Waste Management Rules, 2016 & E-Waste (M) 

Rules, 2016, 
7. Affidavit undertaking in respect of no change in the status of consent conditions and compliance of the consent conditions the draft can be downloaded from the official 

web site of the MPCB. 
8. The treated sewage shall be disinfected using suitable disinfection method. 
9. The firm shall submit to this office, the 30th day of September every year, the 

environment statement report for the financial year ending 31st march in the 
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection) 
Second Amended rule 1992. 

10. The applicant shall obtain renewal of Consent to Operate from Maharashtra 
Pollution Control Board before 60 day from expiry ent validity. 

/ . 

Ms. Man global Ltd MPCB-CONSENT-0000087689 Pagge 6 of 6 
A 

i i i ! in by scanning the QR code. Kindly verify Maharashtra Pollution Control Board's document on Blockchain 

https:l/bloc)ll(chain .ecmpcb.in/docs/c92502be69c18b26389054425d4 1dbac57de328e122¢c3cda920b1f7987b34162 

825



- 

=
 

s
 

Vid 13A371dIS 
o
 

wor] 
wen 

LAERELERES 
b
l
 
s
 | T
 

R
 

—
 

W
 

5qTaCa3dAL 

- 
4 

.
 

e
y
 

= 
—
 

R
S
 

—
 1) S8 

I
 

O
N
I
I
T
A
N
I
O
N
T
 n..mu.fiwm_ A

N
O
I
N
N
 

i
 

| 
-u 

-
 

A
N
V
I
d
 
I
N
S
N
L
V
I
E
L
 
S
O
V
A
E
S
 
A
T
 
C
S
E
 

123084 
i 

-
 

.
 

o
l
 

A
V
O
d
V
A
I
N
 
S
N
d
0
 
N
V
N
 

o
 

—
 
=
 
o
=
 

.
-
H
 
e
e
s
e
—
 

w
l
'
v
l
 
A
 
—
I
 

_ 
l
x
“
“
’
»
l
l
 
= 

e
 
0
]
 

wan 
N
S
N
3
 

1
w
 

o
 A3 

d
 
U
 

E
l
l
-
fl
.
 

&
 

[
 

s
t
y
 Y01 

owww |
 

o 
- 

_ 
S
 

—
_
—
 

W
i
 
—
 - 
—
 
i
 
b
 

i 
|
 

. 
i
 

»
 

¥
 N
O
I
L
L
O
3
S
 

-
L
N
O
I
L
O
3
S
 

7
0
7
7
7
 

\
\
\
\
\
\
\
\
\
 D
 

\
 9 

9 
] 

4 
\
I
\
 

7 
s
 

Z
°
Z
N
O
I
L
O
3
S
 

\
\
\
\
\
\
\
\
\
\
\
\
\
\
\
\
\
\
\
\
\
\
\
 
2
 \\\\\\\\\\\ 

/] g 0 g g 

N N 

826



580 

GENERAL FLOW LAYOUT DIAGRAM FOR SEWAGE TREATMENT PLANT 
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OPERATION MANUAL 

FOR 

SEWAGE TREATEMENT PLANT 

(Capacity - 355 KLD) 

CLIENT: M/s. Man Global Limited. 

SITE NAME - Man Opus, Near Laxmi Auto, Western Express 
Highway, Mira Road East, Mumbai. 

Prepared By: M/s. Envirochem Enterprises 

(Andheri - East) 
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1. Description of sewage treatment Plant 

Sewage treatmentPlant is a type ofwastewater treatment facility which aims to 

remove contaminants from sewage (human waste) water to produce an effluent that is 

suitable for reuse or discharge to the surrounding environment. Sewage contains waste 

water from households and businesses and possibly pre-treated industrial wastewater. The 

aim of sewage treatment plant is to remove the unwanted sludge and recollect the water for 

desire use. 

Raw Sewage Water ——> | Sewage Treatment Plant | —> Treated Water for Reuse 

Sludge 

The basic concept of sewage treatment plant is to remove sludge from sewage water so that 

we can obtain clear water. The treated water obtained after treatment of sewage water can 

be utilised for gardening, flushing, cleaning or can be safety discharge to surrounding. 
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2. General Layout Of sewage treatment plant 

Air Blower/Compressor 

e 
Sewage Air 

water 

o B . 
I Treated 

Bar  0&G H [y pater 
Screen  Chambe: 1 

Collection Tank Aeration Tank  Settlifg Tank Filter Feed PSF ACF  Treated 
water tank 

Filter Press 

Sewage water is first pass through a screening chamber called bar screen. Large particles 

like plastic, wood, rags etc. are separated from sewage water so it will not stick into any 

mechanical equipment or chock any line. After that it comes to 0&G chamber where oily 

substance is separated from sewage. Water then comes into collection tank. After 

equalization it goes to aeration tank where biological oxidation of sewage occurs. Bacteria 

in aeration tank decompose biological material. After aeration sewage water comes into 

settling tank where sludge is separated from water by gravity force. Clear water then goes 

into filter feed tank from where it passes through sand and carbon filter for removal of micro 

substances which were not separated in settling tank. A clear treated water is obtained after 

sand and carbon filter which can be stored in treated water tank and used for gardening, 
cleaning, flushing or any other use. 
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3. Units of Sewage Treatment Plant 

3.1. Bar Screen Chamber 

Abar screen is a mechanical filter used to remove large objects, such as rags and plastics, 

from wastewater. It is part of the primary filtration flow and typically is the first, or 

preliminary, level of filtration, being installed at the entry of influent. It can be a series of 
vertical bar spaced equally or net of uniform mess size. 

TR 
i ‘?a‘w“;fi\g‘ui il 

il 

il 

3.2, 0il and Grease Chamber 

An 0il and Grease Trap also known as Grease Trap, Grease Interceptor is a device used to 

trap oil, grease, food solids etc from the wastewater before they enter into a sewer system. 

The Oil and Grease Trap prevents the clogging of sewer by preventing the Oil, grease fats 

and solids from entering the sewer. 

3.3. Raw Collection Tank - 

The collection tank is the first tank in an STP. Its main function is to act as buffer: To collect 

the incoming raw sewage that comes at widely fluctuating rates, and pass it on to the rest of 

the STP at a steady (average) flow rate. 

3.4. Aeration Tank - (MBBR Tank 1 & 2) 

STP water aeration tank is called the heart of the treatment plant. The major part of 

treatment in the plant is done by microbes and bacteria. The main work of the aeration tank 

is to maintain the large population of microbes. The mixture in this aeration tank is called 

MLSS (mixture liquid suspended solids). 

Aeration provides oxygen to bacteria for treating and stabilizing the wastewater. Oxygen is 

needed by the bacteria to allow biodegradation to occur. The supplied oxygen is utilised by 

bacteria in the wastewater to break down the organic matter containing carbon to form 
carbon dioxide and water. 
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Components of Aeration Tank 

3.4.1. MBBR media: MBBR media provide surface for bacteria to decompose organic 

matter. It also resists the air bubbles that come from the bottom. It forces it to remain in the 

water for a long time. The more time the bubble remains in the sewage, the more it will let 

the oxygen transfer into the sewage. 

3.4.2. Air Diffuser: An air diffuser is an aeration device typically in the shape of a disc, tube 

or plate, which is used to transfer air and with that oxygen into the sewage or industrial 

wastewater. Oxygen is required by microorganisms/bacteria residents in the water to break 

down the pollutants. Diffusers use either rubber membranes or ceramic elements typically 

and produce either fine or coarse bubbles. 

) L) 

3.5. Settling Tank 

Settling tanks used for continuous removal of solids being deposited by Gravity. A clarifier 

is generally used to remove suspended solids from liquid for clarification and (or) 

thickening. Concentrated impurities settled at the bottom which is discharged from the 

bottom of the tank are known as sludge, while the clear liquid float on the surface. 

3.6. Filter Feed Tank 

The Filter tank act as buffer. The water from settling tank is stored in filter feed tank and 

then pumped in sand and carbon media vessels. 

3.7. Pressure Sand Filter 

The Pressure Sand Filter consists of a multiple layer of sand with a variety in size and specific 

gravity. These Filters are designed to remove turbidity and suspended particles present 

in the water. Raw water flows down wards through the filter bed and as the suspended 

matter, is retained on the sand surface and impurities trap between the sand grains.
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3.8. Activated Carbon Filter 

Activated carbon filter is used to remove organic Compounds, Taste, Odour and Free 

Chlorine from the raw water. Activated carbon works via a process called Adsorption, where 

pollutant molecules in the fluid (water) are trapped inside the pore structure of the carbon 

substrate. 

3.9. Treated Water Tank 

A storage tank to store the water coming after filtration from carbon and sand filter. So that 

it can be use as per requirement and quantity. 

3.10. Sludge Dewatering 

Sludge dewatering is the practice of minimizing waste by volume by removing excess water 

to prepare for its effective disposal. 

3.10.1. Filter press 

Filter press provide a simple method of dewatering. the thick sludge is injected into the 

centre of the press and each chambers/cassette of the press is filled. Then these cassettes 

are press by hydraulic or mechanical power. Water is strained through filter cloths. After 

then itis dried by air and a dry cake of sludge is obtained. 
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4. Operating procedure 

a. Control panel 

Identify all control switches in control panel. Identify switches for blower, pumps and also 
for other utility like lights and fans. 

b. Air Blower 

Start Air Blower and Change it in every one hour. Use Blowers alternatively. 

Adjust valves of airline to MBBR tanks and collection tank so proper aeration will go in each 

tank. Check Belt Condition and Oil Level regularly. Refill the oil level whenever seems low. 

3004 
0Oil level indicator of air blower 

c. Collection tank to MBBR. 

Start raw sewage Pump and take Water into MBBR 1. As raw sewage starts entering MBBR 

1, sewage water starts to move into MBBR 2, MBBR2 to settling and then settling to filter 

feed tank. 

Use both sewage pump alternately. 

Start both hypo and PAC dosing as you start raw sewage pump and stop with raw sewage 

pump. 

Prepare both dosing solution on regular interval in dosing tanks. 

d. filter feed to treated water tank 

when filter feed tank full, Start Filter feed pump and take water into treated water tank. 

Backwash Filters two times daily and once in a week with fresh water.
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Backwash procedure 

Adjust the valves of the filter in arrangement shown below. 

Start the filter feed pump and let it backwash for 10 to 15 minutes. 
Stop the pump and rearrange the valves in below arrangement. 

Now start the pump and water will start to come into treated water tank.
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e. Treated water pump 

Start the treated water pump and send water to the utility. 

f. Sludge recycle pump 

Remove sludge from settling tank in every 2-3 hours. Take some sludge back into aeration 
tank while remove excess to filter press. 

5. Chemical dosing 

5.1. Hypo Dosing 

Hypo has outstanding disinfection properties, used in wastewater treatment to kill off 

bacteria before being discharged back into the environment, and in water treatment as one 
of the primary methods of drinking water disinfection. 

Dosing Point - Filter Feed Tank 

5.2.P.A.C. Dosing 

Poly aluminium Chloride (PAC) is used in wastewater treatment because it provides high 

coagulation efficiency and help in settling the Concentrated impurities in settling tank. 

Dosing Point - At the Entry Point in Settling Tank 
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6. Record maintaining 

It is an operator responsibility to make and maintain all the daily operation, 

maintenance, cleaning and water quality record of STP Plant. 

6.1. Daily Operation 

Daily operation includes all pump and blower operating time & duration, Filter back wash 

timing, chemical dosing quantity, electric consumption and inlet and outlet quantity. 

6.2. Maintenance 

Records of equipment replacement, repairment, modification should be available to 

operator. Inform the supervisor or incharge about the failure and misfunctioning of any 
equipment is also key role of an operator. 

6.3. Cleaning 

Plant should be clean and hygienic at all the time. Monthly cleaning of filter feed and settling 

tank is recommended and its record should be maintained by operator. 

6.4. Water quality 

Regular check for outlet water quality, MLSS in Aeration tank, pH, TDS should be done and 

record properly. 
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7. Safety precautions 

4 The Operator shall have the same responsibility for safety as for every part of the 

operation. 

4 No guard shall be removed from any machine or piece of equipment except to 

perform required maintenance. 

4 Materials and supplies used at a plant site should be stored in a neat and orderly 

manner at the site to prevent them from falling off of shelves onto moving equipment 

or exposing it from air or water. 

4+ Wearing of loose-fitting clothing around machinery with moving parts or belt drives 

is discouraged, as clothing may become entangled in equipment resulting in serious 

injury. 

4 Full cover goggles shall be worn when an employee is engaged chemical mixing and 

handling. 

4 Handling of Hypo, PAC, caustics should be done with safety hand gloves. Wash hands 

and Eyes after each application. 

4 Empty containers shall be disposed of in a safe manner. 

4 Any electric connection work should be done after switching off power from main 

control panel. 

4 Any Noise from any equipment should not be ignored and Operator shall report it 

promptly to a proper authority. 

4+ When an Operator observes a hazardous condition that may cause injury or property 

damage, the Operator shall report it promptly to a proper authority and when 

necessary, guard it. 
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NOTES FOR OPERATOR 
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INTELLIGENT LIVING 

R1,R2 SEWAGE TREATMENT PLANT [355KLD] 

HANDOVER LETTER 

Date: 09.01.2023 

To 

Hon. Major Rental Housing Scheme 

Mumbai Metropolitan Region Development Authority Bandra (East) Mumbai 400051 

Mira- Bhayandar Municipal Corporation. 

[Man Opus R1, R2, Building Western Express Hwy, MIDC Road, Mira Bhayandar, Maharashtra, 

401107] 

We (MAN Global Ltd Project Team), hereby Man R-1 and R-2 under Rental Housing Scheme 

in Mira- Bhayandar Municipal Corporation Area Sewage Treatment Plant [355 KLD] handover the 

following System of without any defects. 

1] R1-R2 Sewage Treatment Plant Pumps Details 

2] R1-R2 Sewage Treatment Plant [355KLD] HVAC Air Ducting System 

3] R1-R2 Sewage Treatment Plant [355KLD] Drawing 

4] R1-R2 Sewage Treatment Plant [355KLD] Standard Operating Procedure 

5] R1-R2 Sewage Treatment Plant [355KLD] Operating Manual 

6] R1, R2, Building Work Sewage Treatment Plant [355KLD] And Balance Work Completion letter 

7] Handover team Details [MBMC/ MMRDA and MAN Global Team] fii' 

28 led 0 
This is for your information & records. e 

Date of Handover: 

Handover Taken By: 

Mumbai Metropolitan Region Development Authority 

Bandra (East) Mumbai 400051 

MAN REALTY LTD CIN : U45400MH2010PLC205802 
* | 101, MAN House, Opp. Pawan Hans, S. V. Road, Vile Parle (W), Mumbai - 400056 

A MAN Group Company | Ph.No.022 - 6647 7664, FaxNo. 022 — 6647 7677, Website - www.manrealty.in
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HANDOVER R1,R2 STP PLANT PUMPS AND 
Srno Descriptions Location Nos Qty Electrical Panel 

b Submersible Cutter pump 7.5 Hp | Row water Tank Nos 2 1 Panel 

2 Air Blower 7.5Hp Settling tank Nos i Common Panel 

3 Submersible pump 3 Hp Row water tank Nos 2 Common Panel 

4 Mono block pump 2 Hp Sludge Recycle Nos 1 Common Panel 

5 Submersible pump 3 Hp Clear water Nos 2 Common Panel 

6 Hypo Dosing Pump 0.5 Hp Dosing Tank Nos b § Common Panel 

7 Centrifuge Press Set Up Centrifuge Area Setup Setup Common Panel 

8 Submersible pump 5 Hp Treated water tank Nos 2 

9 Submersible pump 15 Hp Sump Area Nose 1 1 Panel 

HVAC AIR DUCTING SYSTEM 

HVAC Air Ducting System 

1 HVAC Pump- 5 HP Nos 1 

2 HVAC Pump Electrical Panel Nos 1 

3 HVAC Air Ducting Setup Nos i 

Handover Taken By: 

MBMC/MMRDA Team 

Team 

[MBMC Team R1 R2 under Kamlesh nagar] 

MAN GLOBAL LIMITED 
A MAN Group Company 

Handover Given by 

CIN : U65990MH1986PLC039845 

101, MAN House, Opp. Pawan Hans, S. V. Road, Vile Parle (W), Mumbai - 400056 

Ph. No. 022 — 6647 7664, FaxNo. 022 — 6647 7677, Website - www.manrealty.in
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INTELLIGENT LIVING 

R1-R2 Building-Completion of Work Letter 

Date- 09.01.2023 

To 

Hon. Major Rental Housing Scheme 

Mumbai Metropolitan Region Development Authority Bandra (East) Mumbai 400051 

Mira- Bhayandar Municipal Corporation. 

[Man R-1 and R-2 under Rental Housing Scheme in Mira- Bhayandar Municipal 

Corporation Area Western Express Hwy, MIDC Road, Mira Bhayandar, Maharashtra, 

401107] 

Subject: Completion of Work Letter 

Dear Sir, 

| am writing this letter to inform Mira-Bhayandar Municipal Corporation (VIBMC) & 

Mumbai Metropolitan Region Development Authority [MIMRDA] BalanceR1- R2 Sewage 

Treatment Plant and R1 outside plaster and other repairing work about successful and 

timely completion of project [Man R-1 and R-2 under Rental Housing Scheme in Mira- 

Bhayandar Municipal Corporation Area Western Express Hwy, MIDC Road, Mira Bhayandar, 

Maharashtra, 401107] by us. 

Man Global Limited had a deadline of 06th January, 2023 to complete. We have adhered to 

the timeline mutually agreed between you and our company. Today, January 09, 2023, we 

have completed the work and are giving you this letter to ensure that we have kept our 

word and completed the work on time. All our work has been completed. 

For your reference, we are attaching some other relevant documents with this letter. 

Thanking you and assuring you our best services at times. 

ruly, 

Kamalakar Shinde 

Man Global Ltd 

; Ug$400MH2010PLC205802 

N House, Opp. Pawan Hans, S. V. Road, Vile Parle (W), Mumbai - 400056 

A MAN Group Company “®h. No. 022 — 6647 7664, FaxNo. 022 — 6647 7677, Website - www.manrealty.in
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AMAN 
INTELLIGENT LIVING 

To 

Hon. Major Rental Housing Scheme 

Mumbai Metropolitan Region Development Authority Bandra (East) Mumbai 400051 

Mira- Bhayandar Municipal Corporation. 

[Man R-1 and R-2 under Rental Housing Scheme in Mira- Bhayandar Municipal 

Corporation Area Western Express Hwy, MIDC Road, Mira Bhayandar, Maharashtra, 

401107] 

Subject-Hand over Documents Submitted Letter 

We (MAN Global Ltd Project Team), hereby Man R-1 and R-2 under Rental Housing 

Scheme in Mira- Bhayandar r Municipal Corporation Area Sewage Treatment Plant [355 

KLD] handover the following System of without any defects. 

1 R1-R2 Sewage Treatment Plant Pumps Details Submit 

2 R1-R2 Sewage Treatment Plant [355KLD] HVAC Air Ducting System Submit 

3 R1-R2 Sewage Treatment Plant [355KLD] Drawing Submit 

4 R1-R2 Sewage Treatment Plant [355KLD] Standard Operating Procedure Submit 

R1, R2, Building Work Sewage Treatment Plant [355KLD] And Balance Work N 
5 f Submit 

Completion letter 

6 R1-R2 Sewage Treatment Plant [355KLD] Operating Manual Submit 

7 R1-R2 Building-Completion of Work Letter Submit 

8 Handover team Details [MBMC/ MMRDA and MAN Global Team] Submit 

9 Hard Copy Documents Submitted Letter Submit 

This is for your information & records. 

Date of Handover: 

Handoyer Givén by Handover Taken By: 

MBMC/MMRDA Team 

[MBMC / MMRDA under R1 R2 building Kamlesh Nagar] 

CIN : U65990MH1986PLC039845 

MAN G I'OBAL LIM ITE D 101, MAN House, Opp. Pawan Hans, S. V. Road, Vile Parle (W), Mumbai - 400056 

A MAN Group Company | Ph.No. 022 - 6647 7664, Fax No. 022 — 6647 7677, Website - www.manrealty.in 
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MAN Q0 
AREALT‘Y 

INTELLIGENT LIVING 

600 

Date- 09.01.2023 

Srno Name Mobile no Signature 

1 Yatin Jadhav — MBMC Sub Engineer- 

2 Arvind Patil - MBMC Sub Engineer 

3 Chetan Mharty- MBMC- Branch Engineer 

4 Manoj Vishe -MBMC —Junior Engineer 

5 Manoj Vishe -MBMC —Junior Engineer 

1 Manisha Gayaki bhople 8652887701 = 

2 | ReshmaGawali (haoq 9920128113 W . 

3 | Dinesh Ingle 8976524315 /’-fi,fl&‘_dj_ 

4| suresh Kadam 9594295495 Gt —— 

5 | Usha shinde 8108054722 | W+ D-Chimde . 

6 | Gita Abyanakar 8850020083 | { el MR 

7 | Shamlal Yadav 9870003599 | K Lipetic? A 

8 Cherkar Balkrishana 9223235308 WL 

9 | Vikrant Kharat 8424992084 \% 

10 

1 Bhaskar Cheke Sir MGL-DGM 9930457910 

2 Kamalakar Shinde- MGL- MEP DEPT 8551870287 

MAN REALTY LTD CIN : U45400MH2010PLC205802 
* | 101, MAN House, Opp. Pawan Hans, S. V. Road, Vile Parle (W), Mumbai - 400056 

A MAN Group Company | Ph.No.022 - 6647 7664, Fax No. 022 — 6647 7677, Website - www.manrealty.in 
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ANALYSIS REPORT FOR WATER SAMPLE e 
‘ 

REPORT NO-ECE/GDI 22 
[ REPORT DATE - 20/f 01[2023 k 

g | 

NAME OF CLIENT M/s. Man Opus. A 
- i — e 1 

ADDRESS OF CLIENT Kasi Mira, Mira Road, Mumbai. 
Ji 

5 | sAMPUNGPOINT TP 

SAMPLE DETAILS 
Treated Water : DATE OF COLLECTION 32[01/2013 

SAMPLE RECEIVED ON 13/01/2023 | ! 

1 
SAMPLE COLLECTED BY Mr. Suvichan Gharat 

ANALYSIS STARTED ON 13/01/2023 ANALYSIS COMPLETED ON | 20/01/2023 

SAMPLE CONTAINER Plastic Bottle SAMPLE QUANTITY 1000m! 

; CHEMICAL PARAMETERS: 

~ PARAMETERS RESULTS | UNITS | LIMITS METHOD ’ 

APHA (22™ Edition}4500 

i PR 2 e H4-8: 2012 

Chemical Oxygen Demand 5 APHA (22™ Edition)5220- 

G e a1 mg/lit 50 S 

B"’""’"F:&"S‘" e 9 mg/it | 10 | 153025 (Part 48):1993 

Total Suspended Solid - APHA (22 Edition)2540- 
- 19 mg/lit 20 e 

382 mg/lit 500 APHA 2510 

3 APHA (22 Edition)5520- 
1 it 10 

e/ 0862012 

3 wyw.envirochements 

MIDC, Tarapur, info@envirochement 

67396 envirochem enterpnse 

o5 
Scanned By Camera Scanner
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| ANALVSIS nzvom FOR WATER SAMPLE e 

& e — 
Nt 3 EEFER R T o TR AT i 

i 

JE REPORT NO.ECE/68/22 . REPORT DATE- zn/m/zoza 

l NAME OF Cl!ENT g Pv;/s Man Opus. A 

l ADDRESS OF CLIENT Kasi Mifa, Mira Road, Mumbai. 

I SAMPLNG POINT e STP 
57 

o SAMPLE DETAILS TARRR I o oF COLLECTION. | | 12/03/2023 | 

Mr. Suvichan Gharat SAMPLE RECEIVED ON 13/01 /zofl 

13/01/2023 ANALYSIS COMPLETED ON | 20/01/2023 

Plastic Bottle SAMPLE QUANTITY 1000mt I 

CHEMICAL PARAMETERS 

RESULTS | UNITS METHOD 

i L 3 APHA (227 Edition)4500 H- | 

! B:2012 
nd 

B0 e | feHA (22 : zsc;ilnzmn)szzm;J 

221 mg/lit 153025 (Part 43) 11993 

280 mg/lit APHA (22 Edition)2540- 
D:2012 

340 me/lit  APHA2510 

5 mg/m' APHA (22 Edition)5520-0 & 
6:2012 

v vitochementerprises,com 
info@envirochementerprises.com 
envirochem enterprises@gmail.com 

Scanned By Camera Scanner
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ANALYSIS REPORT FOR WATER SAMPLE 

REPORT NO.ECE/69/22 REPORT DATE ~20/01/2023 

NAME OF CLIENT M/s. Man Opus. 

ADDRESS OF CLIENT Kasi Mira, Mira Road, Mumbai. 

SAMPLING POINT sTP 

SAMPLE DETAILS Treated Water DATE OF COLLECTION 12/01/2023 

SAMPLE COLLECTED BY Mr. Suvichan Gharat SAMPLERECEIVEDON | 13/01/2023 

ANALYSIS STARTED ON 13/01/2023 ANALYSIS COMPLETED ON | 20/01/2023 

SAMPLE CONTAINER Plastic Bottle SAMPLE QUANTITY 1000ml 

CHEMICAL PARAMETERS: 

ng PARAMETERS RESULTS | UNITS | LIMITS METHOD 

1 PH 71 . 6.0-80 | APHA ‘:ifggg') 4300 

, | Chemical mn Demand e el o | APHA (22; ZEg;tzion)SZZD- 

3 Bi“he'"ica::;;')‘e" Demand 9 mg/lit 10 15 3025 (Part 44) :1993 
) p Total Sus(::sn;‘led Solid ~ i o | APHA (22[": ;:litzion)zszlo- 

5 WotalDEsalasd.soi 382 me/it | 500 APHA 2510 
(TDS) = 

6 0il & Grease (0 & G) 1 me/lit 10 | APHA gi GE‘:’Z':;‘;;)SSZO' 
NOTE: Test results related only to the sample tested. 

ound, Behind Jain Sweet & 
Farsan Mart, Old Naga 

Mob.: 9323180433 

‘Www.envirochementerprises.com 
info@envirochementerprises.com 
envirochem.enterprises@gmail.com 

Branch Office: 
Dist. Palghar 
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ENVIROCHEM ENTER 
Office Address: A/53, Andheri Sahjeevan CHS Ltd., Nr. BMC K/E Ward Office, 

Azad Road, Andheri (E), Mumbai - 400 069. 

Office Telephone: 26830433 / Mobile No.: 9323180433 

Email: Envirochem.enterprises@gmail.com / info@envirochementerprises.com 

TECHNICAL DATASHEET OF PROVIDED 

STP MATERIAL/EQUIPMENT: 

1. Unit No.1 - 

Name of Equipment Air Blower | 

Quantity 2 No. 

Capacity /Size 230 M3/Hr 

Material of Construction Gl 

Pressure 0.45 Kg/CM2 

Speed Recommended 1252 RPM 

BHP at duty Point 6.51B.H.P 

Recommended power 7.5 HP/1500 RPM 

2. UnitNo.2— 

Name of Equipment Dosing Pump 

Quantity 1 No. 

Capacity /Size 30LPH @ 4 kg/cm2 

Diaphragm PTFE 

Stroke/min Max. 120 

Electrical 230v AC, 50 Hz 

) 3. UnitNo.3- 

Name of Material MBBR Media 

Quantity 15 m3. 

Type MBBR FAB Media 

Material of Construction g 

Colour Black 

851



605 

CHEM ENTERPRISES 
Office Address: A/53, Andheri Sahjeevan CHS Ltd., Nr. BMC K/E Ward Office, 

Azad Road, Andheri (E), Mumbai — 400 069. 

Office Telephone: 26830433 / Mobile No.: 9323180433 

Email: Envirochem.enterprises@gmail.com / info@envirochementerprises.com 

4. Unit No. 4— 

Name of Material Tube Media 

Quantity 10 m3. 

Type Vertically Inclined Tube PVC media 

Material of Construction PVC 

Colour Black 

5. Unit No.5— 

Name of Material Activated Carbon 

lodine Value 700 mg/gm 

Bulk Density 480 gm/m3 

Mesh Size 4X8 mm 

6. Unit No. 6- 

Name of Material STP Piping 

Quantity 1lot. 

Type (SCH 40/80) 
Size - 12, 157,27; 37 
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AKASH BLUWERS PVT. LD, |oate 18102022 PiotNo. 1710, ME. Pan3, 124507 
TESTING STD.- AS PER BS 1571 PART 2 MARCH 1675 irspecing Agercy -~ 

|lmaux Ne. wun-::nm 

Iummr NASH SLOWER PVT. LTO. 

An ISO 8001 * 2015 Certified Company 
® 

CLENT: Envirochem Enterprises 
FO. ECEFORZ 

100 _|ELOWER DETAL [GUARANTEED PARAMETER] 
101 IMODEL/ IDEN NO. ABJ7 (AT AKASH 221019083 
102 JCAPACITY 230 WPHr 103 [PRESSURE 5,45 Keiow® 
104 |SPEED RECOMMENDED 1252 RPM 
105 IBHP AT DUTY POINT 651 BHP 
.08 |RECOMMENDED MOTOR TEHPIT500 R 
200 _OBSERVATIONS TEST CONDITION 

DESCRIPTION WETHOD! INSTRUMENT TNITS VALDE 
201 |TEST MOTOR (TEST BED MOTOR) HP | RPM 10/1440 3.00 |CALCULATIONS : BS 1671 1 (1975) 202 INOZZLE SIZE (STANDARD BS-1571) SIZE 15" 
203 |TEST SPEED |(TACHO METER) RPM 1250 301 FAD (Ltrs/sec) = K T1P1 -Eq1 204 |DISCHARGE PRESSURE(PD) |(MERCURY MANOMETER) PSIG 639 .05 [INLET PRESSURE (p1) [(BARO METER) mmHg 734 [WHERE (1) NOZZLE CONSTANT (T1) INLET TEMP ABS (9. (P1) NLET PRESSURE I mrnng. 2.08 JINLET TEMP. {t1) (THERMOMETER) DegC 30 |NOZZLE IN mmiWG, (P2) ABS . PRESSURE DOWNSTREAM NOZZLE IN mmWG, 207 |OROP ACROSS NOZZLE (h) |(WATER MANOMETER) mmWG 218 () PRESSURE DROP ACROSS (T2) DSCHARGE AR TEMPERAT ABS 08 _|DROP NOZZLE DOWNSTREAM () |(WATER MANOMETER) mmWG 13 3011 [NOZAE (= [(BS1571111975)  |CONST. | 7.377] 200 IDISCH. AIR TEMP. (2) RMOMETER) DegC 84 3012 IT1=t1+273 CALCULATED 303] 10 |INPUT POWER OBSERVED (KW) (KW METER) KW 57 3013 [P1=p1 (AS OBSERVED) mmHg 734] 

3014 h=h (AS OBSERVED) MMWG 218 3017 |Substituting the values in equation 3.01 & solving we get, 3015 [P2-piyi1as  JCACULATED  Jmmng | 733.04) 
| CAPACITY FAD (Ltrs/sec)= 3016 |T2=1+273 ICALCULATED | Ketvin 357] (at inlet condifions) 6443 itisec _~ 136.53 cfim|231.4 m3/hr 

3.02_|BHP = 1.Power(KW) X Eff. Motor X EFf. Drivel0.746.. 
3021 |input Power Observed = |(OBSERVED) KW 572 KW 
3022 |Motor Efficiency |(MOTOR MANF. CHART) 0.88 
3023 |Drive Efficiency (VEE BELT DRIVE) 0.95 3024 _|On substiuing the sbove i sq ) BHP calculated 641Bhp 4.3 BKW 400 _[DUTY POINT PARAM ETERS - (CORRECTION IN ACCORDANCE TO B5:1571 11575) 
4010 |DUTY POINT (dp) CAPACITY CALULATION UNITS 0.165 4011 _|Test Point Capacity (a5 obsarved) cFM 13653 
4012 [TestSpeed (a5 observed) RPM. 1250 
4013 [Speed @) (Gata shest) RPM 1252 4014_|Capacty dp = Test point capacity x speed (dp) / Tost Spesd 136.74 cfm ~ 231.8 mae 

|(at speed dp) 

402 |DUTY POINT (dp) BHP CALULATION 
4021 |Test Power BHP (as observed) BHP 6.41 
4022 |Test Speed (as observed) RPM 1250 
4023 |Speed (dp) (data sheet) RPM 1252 
4024 |Capacity dp = Test point BHP x speed (dp) / Test Speed 6.42 Bhp ~ asBKW 

(at speed ap) 

103 |ACCEPTABLE TOLERANCE : (AS PER BS1571 B1975) 
Z |compRessOR SHAFT 

/INPUT AT NORMAL LOAD CAP. POWER 
BELOW 10KW 6% 7% 
10-100 KW 5% 8% 

JABOVE 100KW 24% 5% 
5.00 |CORRECTION & CONCLUSION. 

The Blower Model,under test tested for performance and final resull calciaied 25 501_|Capacity Calculated at Duty Parameter .......... 136.7 CFM or 231.8 M3/hr ——Variation of 0.8% Accepted 502 _|BHP Calculated at Duty Parameter ... 6.4 BHP or 4.8 BKW Variation of 1.4% Accepted £.00 |VERIFICATION (FROM INTERNAL INSPECTION FORMAT) 
601 IMOC SHAFT EN19 BSS70.1955 > 

_GEARS 20MnCr5 DIN 17210 _ 1969 CASING , SIDE PLATES, ROTORS: FG260 52101883 9 502 \NCING. GR6.31SO 1940 - 1986 3 

ENGINEER 

853



607 854



608 855



[
0
 

o
=
 

o
]
 

OPERATION AND MAINTENANCE 

FOR 

SEWAGE TREATMENT PLANT 

OF CAPACITY 420 KLD 

AT 

MAN OPUSPHASE-1, 

Near Laxmi Auto Western Express Highway, 

Mira Road(E) 

SUBMITTED BY 

UNIQUE LIQUID ENGINEERING. 
62, 1°%FLO°R CINE WONDER MALL, 

KAPURBAWADI JUNCTION, 
GHOD BANDER ROAD,. 
THANE (W) -400607. 

TELEPHONE NO.: 09930002791, 
Email: uleind@yahoo.in & projectsale@yahoo.com 
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0 & M Manual for STP of Capacity 420KLD 

SR. 

NO. 
DESCRIPTION 

INTRODUCTION, DESIGN BASIS &  PROCESS 

DESCRIPTION 

OPERATIONAL RESPONSIBILITIES 

PROCESS UNITS DESCRIPTION AND PLANT OPERATION 

DRAWINGS 

UNIQUE LIQUID ENGINEERING Page |1 
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0 & M Manual for STP of Capacity 420KLD 

SECTION -A 

INTRODUCTION, DESIGN BASIS 

& 

PROCESS DESCRIPTION 

UNIQUE LIQUID ENGINEERING Page |2 

858



612 
OoT= 

0 & M Manual for STP of Capacity 420KLD 

Al 

SECTION- A 

INTRODUCTION, DESIGN BASIS & PROCESS DESCRIPTION 

INTRODUCTION: 

This manual contains guidelines for operation and maintenance of Sewage Treatment Plant 

(STP). The main role of Sewage treatment plant is to treat the domestic wastewater 

generating from the industrial complex before discharge. The instruction given should be 

followed as per the site requirement, but the principal of treatment will remain same. As 

per the site condition, plant operation may change to suit the site condition at the time of 

operation. 

A2 DESIGN BASIS 

The sewage quantity and Characteristics of domestic waste water, estimated based on 

furnished data, are given below. The following parameters are forming the basis for 

assessment of design calculations. 

Sr. No Parameters Input Output 

1 PH 7-8 7-8 

2 TSS 200-250 <10 

3 cob 400-500 <80 

4 BOD 200-250 <15 

5 Oil and Grease 10-15 <5 

UNIQUE LIQUID ENGINEERING Page |3 
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0 & M Manual for STP of Capacity 420KLD 

A3. TREATMENT SCHEME 

The objective of the scheme will be to treat the Sewage water, utilize within premises for 

Recycling / Reuse / horticulture /flushing for toilets and avoid discharging any sewage water 

outside 

The STP is of modular construction and the treatment process will consists of four stages. 

> 

%
 

AA4. 

Stage I: Primary Treatment 

Screen Mesh cum, Equalization/Collection Tank 1/ Septic Tank 2 

Stage II: Secondary or biological treatment 

MBBR Reactor 1 & 2 and Primary & Secondary Tube Settler Tank 

Stage IlI: Tertiary treatment 

Supernatant Tank, Hypo dosing system, Multi-grade sand Media Filter, Activated 

carbon filter 

Stage IV: Sludge Treatment 

Sludge dewatering unit 

PROCESS UNITS 

The process units along with their brief purpose to be used for the treatment of sewage 

water are given in the following table: 

Sr. 

NO. PROCESS UNIT BRIEF PURPOSE 

Bar Screen & Oil Grease Trap | For removal of floatable matter like plastic, paper, oil & 

Chamber grease 

I Collection/Equalization Tank | For collection of sewage water 

MBBR Reactor 1 For removal of dissolve organic matter using attached 

" growth biological aerobic treatment 

MBBR Reactor 1 For removal of dissolve organic matter using attached 

V- growth biological aerobic treatment 

UNIQUE LIQUID ENGINEERING Page |4 
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0 & M Manual for STP of Capacity 420KLD 

Blowers & Aeration For supplying air in the MBBR tank to maintain DO and 

v mixing purpose. 

VL Primary Tube Settler Tank For settle & separation of bio solids 

VIIl. | Secondary Tube Settler Tank | For separation of bio solids 

IX. Supernatant/Tertiary Tank To store the treated sewage for further polishing 

X. Sludge Holding Tank For holding excess sludge and recycle 

XI. Hypo Dosing System For disinfection 

Xll. | Spillage Sump For collecting trench water to recycle 

Multi-grade sand  Media | For removing the suspended solids. 

Xt Filter 

v Activated carbon Filter For removing the color, odor & trace organic matter 

XV. | Filter Press For dewatering of the sludge 

A.5. PROCESS OF TREATMENT 

A.5.1 Primary Treatment 

a) Collection/Equalization Tank 

The Sewage water will then enter the Collection/Equalization Tank with a long 

detention time to complete homogenization of the Sewage and then absorb the 

parameter shock loadings. From there the sewage water will be pumped to inlet 

of MBBR reactor for Biological Treatment. 

b) Screen cum Oil & Grease Trap chamber 

The Sewage water by pump is passed through the mesh basket for screening the 

material to avoid blockage and chocking further. This will then go to the MBBR 

1tank for biological degradation. 

UNIQUE LIQUID ENGINEERING Page |5 
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0 & M Manual for STP of Capacity 420KLD 

A5.2 Biological Treatment 

a) Description of the MBBR (MOVING BED BIO REACTOR) Process Technology 

Using Moving Bio Media. 

The basic principal of the moving bed process is the growth of the biomass on 

plastic media that move in the biological reactor via agitation generated by 

aeration system RCC (aerobic reactors). The supports are made from plastic with 

a density close to 1 g/cm3 letting them move easily in the reactor even when the 

capacity reaches 70%. 

The moving bed processes come from the current trend in wastewater 

treatment, from the use of system RCC that offer an increased specific surface in 

the reactor for the growth of the biomass, achieving significant reductions in the 

biological reactor volume. 

MBBR process uses aeration and mixing in wastewater tank with small biofilm carrier 

elements to grow bacteria and treat wastewater flows. Air is mechanically 

compressed and distributed to the aerobic reactor tank. Oxygen in the air gets in 

contact with the thin biofilm that naturally grows on the biofilm carrier elements. 

The biofilm carrier elements move at random throughout the aerobic reactor tank. 

As air passes through the water and past the media, the wastes in the water act as 

food for the microbes growing on the moving media. Treated Cleaned water is 

UNIQUE LIQUID ENGINEERING Page |6 
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discharged while settled biological solids in the solids separation zone (tube settler) 

are occasionally returned back to aeration and at normal conditions the routinely 

passed to the sludge sump. The system reduces BOD5 and TSS. Supplying oxygen to 

the wastewater stream reduces BOD5. TSS is reduced through settling and filtration. 

This type of process can be applied both to treatment plants for the biodegradation 

of organic material as well as for installations with nutrient elimination, in urban and 

industrial wastewaters. Another application is the use of this technology in the 

redesign of current activated sludge processes, which only treat organic material, to 

expand them and include simple nitrogen elimination without the need to construct 

new biological reactors. 

b) MBBR Reactor 

The sewage from Collection / Equalization Tank will then be passed to the MBBR 

Reactor for biological treatment through pumps. As it is a biological system it has to 

be operated continuously all 24 hours and there by constant feed of sewage is 

required. The MBBR reactor oxidizes the organic matter in effluent to CO, & H,0 by 

the aeration principle. In MBBR reactor PVC UV stabilized plastic media is provided 

for the attachment of bacteria and growth. This media has large surface area and 

High Void age ratio. The MBBR Reactor has been provided with no. of air diffusers of 

suitable capacity to provide necessary dissolved oxygen mixed to the sewage. Air 

Blowers for oxidation, provides the aeration. The MBBR Reactor is able to achieve 

90-95 % reduction in the BOD level. 

c) Tube Settler Tank 

The Tube Settler tank, which is designed on low overflow rate, is provided after 

MBBR Reactor to enable separation of solids. A steep slope is provided in the settling 

tank to eliminate the need of scrapper mechanism. A part of the sludge from the 

Tube Settler will be recirculated to MBBR Reactor to maintain MLSS levels and a part 

UNIQUE LIQUID ENGINEERING Page |7 
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will be feed to the centrifuge. Tube Settler is provided with the Tube Settler Media 

for increasing the surface area to increasing the settling time. 

A.5.3 Tertiary Water Treatment 

a) Supernatant Tank 

The overflow of the Tube Settler is collected by gravity to Supernatant Tank. From 

this tank treated water is pumped to DMF for further treatment. 

b) Multi-grade Sand Media Filter (RCCF) & Activated Carbon Filter & Hypo dosing 

system 
RCCF is based on adsorption and absorption mechanism, whereby the suspended 

solids flowing through the bed of Sand & colloidal particles like color and odor 

through the Carbon respectively is attached to media by Straining, Impaction, 

Interception & adsorption mechanism. The treated sewage water is filtered to 

remove any micro suspensions, colors and odor present in the treated sewage water 

and given online dose of oxidizing agent for killing of pathogens (Disinfection). And 

store in treated water tank, treated water will use for utilize within premises for 

Recycling / Reuse / horticulture /flushing for toilets etc. 

UNIQUE LIQUID ENGINEERING Page |8 
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SECTION-B 

OPERATIONAL RESPONSIBILITIES 

UNIQUE LIQUID ENGINEERING Page |9 
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SECTION-B 

OPERATIONAL RESPONSIBILITIES 

The sewage treatment plant shall be operated by competent, reliable and experienced 

personnel who have been trained in the operation of Sewage Treatment Plant. 

Operator responsibilities: 

1 

©
 
P
 
N
 
o
 
w
;
 

11. 

12. 

13. 

14. 

Monitors the operation of the sewage treatment plant process, including mechanical 

equipment such as pumps, air blowers, and other equipment; 

Adjusts controls on sewage treatment plant equipment and machinery such as valves, 

motors, pumps and clarifiers to ensure sewage operation of plant equipment. 

Assists in training personnel in the proper operation and maintenance of the plant. 

Makes recommendations on the types and kinds of equipment needed for sewage 

water maintenance and repair. 

Recommends proper sludge handling, maintenance and safety procedures. 

Reads gauges and other instruments and records data. 

Cleans equipment, Cleans & adjusts valves & pumps 

Collects samples and perforce laboratory tests 

Makes necessary calculations to obtain and record accurate test results 

Preparation of Chlorine, adjustment of dosages. 

Inspects and make mechanical repairs to plant and pumping & electrical 

equipment; 

Keeps records of plant operations. 

Operation of Pressure Multi-grade Sand Media Filter. 

Operation and trouble shooting of MBBR Reactor. 

Following are the proble RCC which may be faced by the operator: 

1. Change in quality and quantity of the Sewage water ( trouble shooting) 

2. Mechanical and/ or Electrical fault 

UNIQUE LIQUID ENGINEERING Page |10 
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SECTION- C 

PROCESS UNITS DESCRIPTION AND PLANT OPERATION 

UNIQUE LIQUID ENGINEERING Page |11 
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SECTION- C 

PROCESS UNITS DESCRIPTION AND PLANT OPERATION 

C.1.0 CIVIL UNITS 

Sr. 
Description Qty. MocC CAPACITY 

No. 

I Screen Chamber 1 RCC 32m 

1. Collection/Equalization Tank 1 RCC 69.39 M2 

l. | MBBR Reactor 2 RCC 49.46 \® 

IV | Tube Settler Tank 2 RCC 49.46 \* 

V. Supernatant/ Tertiary Tank 1 RCC 39.27 V2 

VI. | Treated Water Tank 1 RCC 51.18 m* 

VII. | Sludge Holding Tank 1 RCC 10.71 M2 

VIII. | Spillage Sump 1 RCC 3.59 m? 

C.2.0 MECHANICAL UNITS 

1. Bar screen— 1 Nos. (8 MM & 6 MM Gap) Make-Manually 

Location At Entry Of Collection/Equalization Tank 

Application Screening of floatable matter 

1I. SEWAGE LIFT PUMP SET -2 Nos. (1W +15)/2 HP /Make-Kirloskar 

Location On sewage Collection/Equalization Tank 

Application To feed Sewage water to MBBR Reactor 

Page |12 UNIQUE LIQUID ENGINEERING 
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1l. AIR BLOWER WITH ACCESSORIES — 2 Nos. (1W + 15)/7.5 HP/Make-Everest 

Location On MBBR 1and 2 

Application Supply of air for mixing and biological degradation. 

IV. MBBR MEDIA — 1 Lot/Make-Shree Devi 

V. 

VL. 

VI 

Location In MBBR tank 

Application 
For reduction of organic load and support growth of 

biomass 

TUBE SETTLER MEDIA — 1 Lot./Make-Shree Devi 

Location At Secondary Tube Settler Tank 

Application Settling of suspended solids 

SLUDGE RECYCLING / WITHDRAWAL PUMP - 2 Nos. /1 HP/Make-Kirloskar 

Location At the bottom of Secondary Tube Settler 

Application 
Recycle sludge to MBBR Reactor & excess sludge to 

Sludge Holding Tank. 

HYPO DOSING TANK WITH DOSING PUMP -2 Nos./0.5HP/MAKE-Polygold/Kirloskar 

Location At The Inlet Of DMF/ At The Outlet Of DMF 

Application Storage of Chlorine Dosing Solution 

Dosing Tank 

Dosing Pump 

Application To dose the Chemical 

UNIQUE LIQUID ENGINEERING Page |13 
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X. FILTER FEED PUMP -2 Nos. (1W + 1S)/3HP/Make-Kirloskar 

Location At Supernatant tank 

Application To feed the treated sewage to MSF and for backwashing 

XI. MULTIGRADE SAND MEDIA FILTER — 1 Nos./Make-Manual 

Location After Supernatant Tank 

Application Remove fine suspended solids. 

XI. ACTIVATED CARBON MEDIA FILTER — 1 Nos./Make-Manual 

Location After Supernatant Tank 

Application Remove Odor & Color. 

XIl. Filter Press— 1 Nos./2HP/Make-Shree sai 

Location Near Mcc Panel 

Application Sludge Dewatering 

XI. Filter Press Feed Pump— 2 Nos./2 HP,./Make-Kirloskar 

Location Near Filter Press 

Application For recycle sludge from sludge holding tank 

UNIQUE LIQUID ENGINEERING Page |14 

870



624 
Oz T 

0 & M Manual for STP of Capacity 420KLD 

C.4.0 PLANT OPERATION 

1) The Sewage water from Screen tank by gravity collected in Collection /Equalization 

tank. Flow equalization is a method used to overcome the operational probleRCC 

caused by flow rate variations to improve the performance of the downstream 

processes and to reduce the size of the downstream treatment facilities. The tank 

should be completely cleaned at least once in year. The pipe suction should be 

checked for clogging. From there the sewage water will be pumped through mesh 

basket to the inlet of MBBR reactor for Biological Treatment. 

2)  Air is supplied in MBBR Reactor for mixing & supply of atmospheric Oxygen to 

aerobic bacteria through Air Blower. Check the uniform distribution of air in the 

MBBR Reactor (Aeration Tank), if not, Control by the Air line Valves. 

3) The Sewage water is pumped through Sewage Feed Pump after opening delivery 

valve into MBBR Reactor .Sewage water Feed is controlling through throttling/ 

regulating the delivery valve. 

4)  The required air is passed through the Air Diffusers. Since, the treatment is a 

biological aerobic process, aeration must continue round the clock. 

5) The MBBR Reactor is also provided with media for the microbial growth. MLSS 

should be maintaining between 1500-2500 mg/lit. This helps in efficient BOD 

removal. 

6)  Overflow from MBBR reactor will go to the Secondary tube settler Tank for settling 

of biological suspension. ST is provided with media, here, the excess biomass settles 

down which will be partly recirculated by Sludge Recycling Pump into the MBBR 

Reactor (aeration tank) to maintain the biomass level as per the process 

requirement. 

UNIQUE LIQUID ENGINEERING Page |15 
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7) 

8) 

9) 

10) 

11) 

C.6.0 

The sludge from ST should be withdrawn periodically by opening sludge valves allow 

going to Centrifuge by Pump. 

The sludge can be removed & the filtrate will be allowed to flow to Collection / 

Equalization tank by gravity or disposed off safely to the environment. 

Overflow of ST is allowed to flow into the Supernatant tank & the treated sewage 

water is given dose of chlorine for killing of pathogens (Disinfection). 

DOSING SYSTEM: - Preparation & Dosing of NaOCI; solution: - System requires 

dosing 2 ppm Sodium hypo chloride solution with 10 % concentration 

From where it is pumped by Filter Feed Pump to Multi-grade Sand Media Filter. Filter 

Feed is controlling through throttling / regulating the delivery valve .On line chlorine 

dosing @ minimum 2 to 5 ppm by chlorine dosing after filtration is provided here. To 

operate the filters, set the valve) in the Back wash position. Run the pump till the 

water coming out is visibly clear. See that the delivery valve of the pumps is open & 

remove air from Filter Vessel. Once the back wash is complete, stop the pump. Set 

the valve opening to filter position. Start the pump. Continue operation as desired. It 

must be noted that valve is never to be operated while the pump is running. This will 

damage the valve permanently. The depending upon quality of ACF Outlet once in a 

week / month extended backwash operation should be done to keep Bed clean. 

MAINTENANCE 

To ensure uninterrupted running, check the following things constantly i.e. every day. 

1) Check currentin every shift in all the phases. 

2) All bolts and nuts should be tight between motor, coupling and float connected 

through weld and base plate. 

UNIQUE LIQUID ENGINEERING Page |16 
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3) Observe for any unusual or abnormal noise and vibrations. If noticed, check the 

source and rectify the defect. 

4) No fixed foreign matter like gunnies, plastic sheets/bag, and wooden pieces to be 

allowed in aeration tank. 

5) pH of the aeration basis to be near neutral and the Aerator cannot handle solids 

other than activated sludge unless specifically designed for such purpose. 

6) Always ensure that correct fuse is used while running the motor. Do not use fuse 

wire that can take more current than the rated current. In case of over load, motor 

should trip otherwise motor will get burnt. 

TANK SIZES 

Unit UNITS SIZES 

No. 

1 Bar Screen RCCEP 4.0m x 0.80m x 1.0m +0.3m FB 

2 Equalization/Collection Tank 5.71m x4.12m x 2.95m SWD + 0.5m FB 

(RCC/Brickwork) 

3 MBBR -1 (RCCEP) 5.71m x 2.75m x 3.15m SWD + 0.3m FB 

4 MBBR — Il (RCCEP) 5.71m x 2.75m x 3.15m SWD + 0.5m FB 

5 Tube Settler—I (RCCEP) 5.15m x 3.15m x 2.85m SWD + 0.3m FB 

6 Tube Settler—II (RCCEP) 4.79m x 2.52m x 2.75m SWD + 0.3m FB 

7 Supernatant/Tertiary Tank 5.0m x 3.08m x 2.55m SWD + 0.3m FB 

(RCCEP) 

8 Treated Water Tank(RCCEP) 10.50m x 1.95m x 2.5m SWD + 0.3m FB 

9 Sludge Holding Tank(RCCEP) 2.39m x 2.49m x 1.8m SWD + 0.3m FB 

10 Spillage Sump (RCCEP) 2.22m x 1.35m x 1.2m SWD + 0.0m FB 

UNIQUE LIQUID ENGINEERING Page |17 
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EQUIPMENTS DETAILS 

Unit EQUIPMENTS CAPACITY 

No. 

1 Sewage Transfer Pump 20.7m3/ hr at 10 mtr Head, 

2 Air Blowers 250m3/hr @ 0.45kg/cm2 

3 Sludge Recycle Pump 7.92m3/hr at 10 mtr. Head, 

5 Filter Feed Pump 14.4m3/ hr at 25 mtr Head, 

6 Multi-Grade Sand Filter 1800 mm Dia. x 1800 mm HOS 

7 Activated Carbon Filter 1500 mm Dia. x 1800 mm HOS 

8 Filter Press 600 mm x 600 mm ( 13 plates) 

9 Dosing Pump 0-6LPH 

10 Filter Press Feed Pump 2m3/hr@25 m Head, 

11 MCC Panel 700 mm x 1200 mm HOS 

UNIQUE LIQUID ENGINEERING Page |18 

874



62 

0 & M Manual for STP of Capacity 420KLD 

OZ0O 

DRAWINGS 
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GADARK LAB PVT. LTD. 
INDUSTRIAL ANALYSTS & CONSULTANTS 

LAB.: H-54, Additional M,1LD.C. Kutal, Taluka - Kudal, District - Sindhadurg - 416 525, 
V6l © (023032) 223519 » E-mail : info@gadark.in « Welbsite : wwvw.gadarkin 

OFF.: 15, Hindustan Kohiroor Industrial Comphex 
Tel.: (022) 2677 70597 2577 70701 

-B.S. Marg, Vikhroli (West), Murba - 83, 
Q091 «+91 93213 12367 

TEST CERTIFICATE Doc. No: GLPL/QF/7.8/01 

Test Certificate No, GWIOR1/2462 T.C. Date: 011072021 

Custamer Name and | Mfs. MAN OPUS PHASE - 1 
Address WESTERN EXPRESS HIGHWAY, MIRA ROAD (E) 

Letler Ref/Date - 

Lab Reference No. GWIOI21i2462 Page No. 1of1 

“gamp!ing Plan - Sampling Mathod - 

Sampling Done By G, K. Engineers Sample Received on 27/08/2021 

Sample Submitted by G. K. Engineers Analysis Period 27/09/2021 To 01/10/2021 

Barnple Description STP Treated Water Sample, 1 Iit in plastic bottle 

ANALYSIS REPORTS: 

rPa rametets Units - | Test Result | Specification Methods 
Range as per 
MPCB Limits 

pH . 892 55-9.0 AFHA 4500 H' 

CcoD mg/itr 81 280 Max. APHA 5220 B 

BOD 3 days 27°C mgfitr 27 100 Max. 18 8025 (Part 44) : 1993 

Total Suspended Salids 105°C mg/itr 5 100 Max. APHA 2540 D 

Ol & Grease mglitr <01 10 Max. APHA 5520 8 

End 

For GADARK LAB PVT. LTD. 

e Dip= N 
i ; Gy AUTHORISED SIGNATOR) - N 

v CHECKED BY [SANTOSH V. ZULPE] 

Note: 
1. Results relate only o the sample/s lested, only in case of samplgs submitted by customer & not drawn by GLPL. 
2. Test certificate shall not be reproduced excapt in full, without written approval of the laboratory. 
3. Samples will be preserved for a period 15 days trom the delivery of Test Certificate. 
4. Custamer complaint register is avallable at laboratory. 

Ror G¥ ?;C&
NEBKS 

Parmnes 

Recognised by Minislty of Environment, Fore: stand CC, Govermnment of India, vide Gazatte Nolifization No. 3221, 
dated 24th August 2021, vaiid upto 16th Oglolser 2023. 1O 9001 : 2015 Certilicd & ISO 45001 : 2018 Cerlified.
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G.K.ENGINEERS, 
Maobil: 8879476962 

Name of Customer:MAN REALTY (STP-R1) SALE OFFICE MIRA ROAD 

Name of mouth: September -2021 

SERVICE REPORT OF STP Plant. 

(1) Sand filter: Filier back wash work done per day 

(2) Carbon filter : Carbon back wash work done per day 

(3) _Chloriue dosing : Added chemical by dosing pump in treated tank line. 

(4)Raw sewnge &filter motors: Repaired month of August and working properly 

(5)Air Blowers no-1: Replaced gear oil -90 on date 19/08/21 
Next due to replace gear oil on date 05/11/21 

(6) Air Blowers no-2 : Replaced gear oil =90 on date 19/08/21 
Next due o replace gear oil on dute 05/11/21 

(7) Clear tank/Filter feed tank: Proper cleancd the filier fecd tank the 40 week 
of 

September <21 

NOTES: To replaced gear oil in 1000 working hours 

Partnes
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G.K.ENGINEERS. 

Name of Customer: MAN OPUS. STP-R-1 (Sale office) MIRA ROAD 

Senjor Execulive month: September 21 

Senior Executive Visit Report of STP plant. 

Raw Sewage pump: Sewage pumps working properly 

Return Studge pumps: Retwrn Sludge pumps working properly 

Filter feed pumps : Filter feed pumps working properly 

Treated transfer pumyp: One pump are working and sccond pump laying without working 
Last one year (before 31/3/20).Required w repaived it 

Air blowers: Replaced gear 0il-90 on date 19/08/21 in both air blower 
Next due to replace gear 0il-90 on date 05/11/21 in both blowers 

Filter feed tank: proper cleaned the filter feed tank the 4 week of September -21 

Sumps pumps ; Working properly 

STP TREATED WATER :STP treated Water parameters are under control 

For G.K,-ENGINEERS 

{ ‘ \ N . . 

Partner )/ N 
2 

e
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G.K.ENGINEERS. 

Name of Customer:MAN OPUS. STP-R-1 (Sale office] MIRA ROAD 

VISIT DATE:  29/09/21 

SUPERVISOR VISIT REPORT OF STP. 

Sr | Name of equipments | Quantity | working | Notwerking | Remurks 
0] | Raw Sewage pump 2n0s 2 nos 
02 Filter feed pumps 2 nos 2ns | 
03 Return Sludge pump | 2 nos 2008 

04| Treated Transfer pump | 2 nos 1 no Tno | Required to repaired 
03 Air blower __1.2nos 2 1os B - 
06 | Pressure Sund {ilter 1o 1 no . e 
07 | Activated Carbon filter | 1 no 1 no o 
08 | Chemical dosing pump | 1 no 1 no n 
09} Sludge pump for 1 no Not working | Required to repaired 

cenler press 
10 | Centre press 1 no 1no Required to repuired 

11 | Sump pumps 2 nos 2 nos 

Suggestion: 

Supervisor signature 

JW 
\\\&3 

For GJ{ ENGINEERS o 
Partner 
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G.K.ENGINEERS. 

Name of Customer: MAN OPUS. STP-R-1 (Sale office) MIRA ROAD 

VISIT DATE: 2340921 

SUPERVISOR VISIT REPORT OF STP, 

Sr | Name of equipments | Quantity | working | Not working | Remarks 

01 | Raw Sewage pump 2nos 2 nos 
02 Filter feed pumps 2 1nos 2ns 
03 Return Sludge pump | 2 nos 2 nos 

04 | Treated Transfor pump | 2 nos I no 1 no Required 1o mpeTiF&T " 

03 Alr blower 2008 2 nos 
06 | Pressure Sand Tilter 1 o Ino 1 T 

07 _| Activated Carbon filler | | no 1no o 
08 | Chemical dosing pump | 1no | 1no R 

09 1 Studge pump for 1no Not working | Required (o repaired 
CCI]lefl[\l‘CSS . e 

10 1 Cenure press 1 no I no Required o repaired 

11 | Sump pumps 2 nos 2 nos - 

Suggestion: 

Supervisor signature for G5 ENGINEERS 

N K @«vj” 
NEe Partner
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G.K.ENGINEERS. 

Name of Customer:MAN OPUS. STP-R-1 (Sale office) MIRA ROAD 

VISIT DATE: 18/09/21 

SUPERVISOR VISIT REPORT OF STP, 

Sr_| Name of equipments | Quantity | working | Not working | Remarks 
01| Ratw Sewage punip 2nos 2 nos _— 

02 Filter feed pumps 2 nos 2ns 

3 Return Sludge pump | 2 nos 2n0s 

T Transter pump | 2 nos 1 no 1 no Required to repaired 
Air blower 2nos 2 nog 

Pressure Sand filter 1 no 1 no 
07_| Activated Carbon filter | 1 no Ino N 
08 | Chenical dosing pump | 1 no 1no 
09 | Studge pump for Ino Not working | Required to repaired 

center Press - 

10 | Cente press | dno | Required o rep 
11| Sump pumps 

Suggestion: 

RS 
e g 

P 

For G.K. WEERE 

S 

Partner 
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G.K.ENGINEERS. 

Name of Customer:MAN OPUS.STP-R-1 {Sale office) MIRA ROAD 

VISIT DATE: 09/09721 

SUPERVISOR VISIT REPORT OF STP, 

Sr_ | Name of equipments | Quantity | working | Not working Rema 

01 | Raw Sewage pump 2008 2108 
02 Filter feed pumps 2nos_ 2 
03 Return Sludge pump | 2 nos 2 nos 

04 | Treated Trangfer pump | 2 nos 1no 1no Rccfilh‘cd to l't)]"l}il‘@d 

.05 Adrblower 2n0s 2 n0s o o B e 
06 | Pressure Sand fijter Ino 1o - 

07 ! Activated Carbon filier § 1 no Ino 
08 1 Chemical dosing pump | 1 no Ino 

09 | Sludge pump lor 1 no Not working | Required 10 repaired 
| center press - _— 
10 | Centre press i no | no Required to repaired 
11 | Sump pumps 2 nos 2 nos 

Suggestion: 

N 
» 

Supervisor signature 

oK 
e 

For &K, ENGINE
ERS 

W et 

Pariner
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GADARK LAB PVT. LTD. 
INDUSTRIAL ANALYSTS & CONSULTANTS 

LAB.: H-54, Additional M.1.D.C. Kudsal, Taluks - Kudal, District - Sindhudurg ~ 416 525, 
Tel, : (02362) 223518 + E-mail : infoGgadark in « Website - www.gadackin 

OFF.: 18, Hindustan Kahinoor Indsidal Complex, LB.S. Marg, Vikireli (Wast), Mumbal - 3. 
Tel.: (022) 2577 7089 1 2577 7070/ 2085 D091 « +91 93218 12357 

TEST REPORT Doc. No: GLPL/QFI7.8/01 

Test Report No. GWIGK/22/0201 Test Report Date 01/03/2022 

Customer Name and | M/s. MAN QPUS PHASE - 1 
Address WESTERN EXPRESS HIGHWAY, MIRA ROAD (E) 

Letter RefiDate L 

Lab Reference No. | GWIGKI2210201 | Page No. 1of 1 
Sampling Plan Sampling Method 

Sampling Done By G. K Engineers Sample Received on 26/02/2022 

Sample Submitted by | G. K. Engineers Artalysis Period 26/02/2022 To 01/03/2022 

Sample Descriplion STP Treated Water Sample, 11itin plastic bottle 

ANALYSIS REPORTS: 

Parameters Units | TestResult | Specification Methods 
Range as per 
MPCB Limits 

pH - 7.51 55-9.0 APHA 4500 H* 

[elelv] mglitr G4 250 Max. APHA 5220 B 

BOD 3 days 27°C mgiitr 16 100 Max. IS 3025 (Part 44) : 1993 

Total Suspended Solids 105°C mgfitr 8 100 Max. APHA 2540 D 

Git & Grease mglitr <01 10 Max. APHA 5520 B 

End 

For GADARK LAB PVT, LTD. 

AUTHORISED SIGNATORY A deBagagatted [SANTOSH V, ZULPE] CHECKED BY 
Note: 
1. Resulls relate only id the sample/s tested, only in case of samiples submitted by customer & not drawn by GLPL, 
2. Test Report shall notbe reproducad except in full, without written approval of the laboratory. 
3. Samples will be preserved for a pariod 15 days from the defivery of Test Report, 
4, Gustomer complaint register is avallable at laboratory. Ror G’K@‘jNEERS 

- 

Partner 

Recognised by Ministry of Environment, Forest and CC, Government of India, vide Gazstte Notification No, 3221, 
dated 24th August 2021, valid upto 15th October 2023, IS0 $001 : 2015 Certificd & 1SO 45001 : 2018 Certified.
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MIRA BHAINDAR MUNICIPAL CORPORATION 
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| MAIN STEEL 1 - -; - _ DIST. STEEL 
12 TOR @ 150 MM C/C. 12 TOR @ 175 MM C/C. 

VERTICAL STEEL 

12 TOR @ 150 MM C/C. 12 TOR @ 150 MM C/C. 

HORIZONTAL STEEL 
10 TOR @ 150 MM C/C. 

HORIZONTAL STEEL 

! ———— VERTICAL STEEL 

| 
l 10 TOR @ 150 MM C/C. 
T~ 
L . 

@ 
g 
e 

g 
A 
< 

tU 

I 

12 TOR @ 200 MM C/C. DETAILS OF HONGE BAR 
MAIN STEEL 

2TOR@BOMMCUC 

I 
I 
| 

‘ ) (TOP & BOTTOM) 150 
[N e _ | _ 

JA,A..A.,.A 

_ '- A\”,". / | t,a/_:.\...“ltxc\x/ “J a 
G B ) 

DIST STEEL 

12 TOR @ 150 MM C/C. 

460 MM THK 

RUBBLE SOLING 

Letter o MmNP| PwD! 9239 fooi-12  db 20[0l/2ot2 
| ¥ 

(1t ," PROPERTY OF K 1 RAJE STRUCTUR:L CONISULTAL(YS PT LTD & TRANSHATIED b 
HE REPRCDUCTION,USE OR DISCLOSURE 14 WHOLE OR B4 PART, OF THE CESIGH Al 

. o : @ | | ' | _ '}3 mrmms PROMESITED ¥ATHOUT THE WRITTEN PERMISSION OF H 1/ RAJE COMSULTAS 

f E o _ . _— | : . : e MIRA BHAYANDER MUNICIPAL CORPORATIOR 

- ¥ - . Junior gineef . @w;w | | | . . ] 
o | - era-Bl a\;““-dar[ Linisinal Cerporat - Deputy Engineer o - | 

% | . Mira-Bhayandar .iauicipal Corporation Xeou H g E“" ‘f’ ,_,;‘-'SPF : ' 106 ML~ PAOPOSED BOACULVER N 

[] 

feve vidme . 

- i ; === | sueiime. DETAILS OF OPEN CIfIVERT 

s e z | = . : i - - e T T = — ' -_—— - . —- oG ,3 _ fifi' i} - 

LS SR M 1A - I ' ) FLATS UIESS SPLANED _..,aa_-;.urua SEAL Y TR RIAR OF 300 et - J.\,:— N — o : ; .E‘l? Be- 10 

SO DB . S - 2B — b ——— : B »iAUCTURAL CONSULTA+: . 
LTS T SR ' _ - “/REHABILITATION EXPT” . ‘RS 

TAKAARRSE .4 3Q1917A T IVALIWI MUMBAI- 4202¢
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GREG: LIRULL [ L9308 /09099¢3 /0919343 / L A8URLY 
Herd: L IRVE3E 

q%& B HISaY . 

MIRA BHAINDAR MUNICIPAL CORPORATION 
w3 M e=, B Rl 7er grt, 9 (7)), ar.fr.em-¥oe g2 0. 

1.+, _Hau) | ieT [22206/03[2013-17 i - 9e|0&|2093 

ufer, 
s}, srfaemeT =m 
909, IRC g -3, 
Jaex . 2, RIS (), 
3TU] - 099019 

ferer - HIS FRT 1.6, agy ,944g, 440, 944¢, I44R, AYgo, 9489, A48Y, 4&E, 
QUEW, A4E<, 9§34, 9&G, 969, 963, 9&8E, 9999, 919, 993, A9Y, Y, 
V9, 999, 999¢, 9893, R0, 19¢R, A9C3, G8CY, ¢RI, U¢CRE, Ao, AT 
. 943, (AR Q) = . 9 1 I 8.6 I == 

HaY - AMUYeidbsId f§. 0§/0§/2093 T U, 

QRIS iy fawar=d, 9o defoard Id o, #7 FRT 9.5, 989y 944§, 9440, A4y¢, 
944R, 94Eo, YR, &Y, YEE, GYEY, AYEC, &Y, 9ERE, 9§, Y3, &S, 999, U9, 9993, 
9%, 9994, V&, V9V, V¢, IR, BV, VLR, ¢, ALY, AR, ACRE, Ao, AT . T.43, 

(Ffa=T Q) & . 9 T SFIA WA ST 3. FeR fodoft . e ler Wl 
UG GRFHT ARl 3. AR 9a) Al ART |h. 98,9445, 9440, 944¢, A44R, 
Mg, 948, YEY, 9Y&E, GYEU, AYEC, &Y, &G, 9&IV, 9§Y3I, 9EYE, V99, 092, 9993, V9L, 
VY, A99%, 999, GVI¢, AR, B0, V¢, 99¢3, 9VLY, 9¢II, A¢RE, ¢80, ST H. .43, (A 

QR) fov=AT . 9 U1 SIFIG STYUNRT HlEd Sirsotedl 2.9 HIex daral AR TR Wieflel T8 AT 
e T ¥l CR gigurd B HRUIRI &Xahd T8l 

q) HEFRUITh-T HON holcdl THIUMNIR  HAeIRUIfelh=dl Haftd &frs  siftdar g 
SEREIETE] B B AN 

) TR/ BiHSId M BRUYH] HEFRUNTbdgT Level TURIT ITIART HIH 
BRI ST 

3) X 3Pl S AredaligdmEEd a6 FHET ST Tad] SEEaR] SMYUaR e . 
g) TR/ 9 fe i, T iR AMHe AeFIRYTIfeldhed] TR f[Aurag sifcw 
B U gTel., 

y) TERT/ATeGT™ 6H YUl TR &1 [AURTHST quicardr SFel =0l d9hRS 3T, 
&) HaX B © IH MA@edmargT Fel Afd=ard qul dRugrd ard. N 

T Y183R HEHIRYIfordT 
PCII/13-14/PW/L36
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APPENDIX - J 
(Clause 7.0) : o 

Official Statwnary oftheTest Laboratory/ Institution Address and Contact 
Detalls ] 

‘ TEST-REPORT 
A, GENERAL i 

Name & A ddress o HaiNing Baoguang Solar Energy Industrial co.LTD 

Manufacturer/Supplier 
No.138 Yiianhua Zona Industrial, Yuanhua Town, 
Haleg City, Zhejiang Province, China v 

, , Contact details of 
manufacturer/supplier 

TeI 86-0573-87860877 
Mobile No&8613679168804 
Fax.86-0573-87860677 
e-maitkevin@cnbg-solarcom 

| Detafl of sample 
submitted/model Cu/SS-ALN 58-2100 (=Bf) 

test Iaboratory 
Latitude & Longitude of [atitude -30.32 

Longitude ~12042 

(9
3 

Duratnon of the Test 
Date of start -~ 3018-1-2 
Date of completion - 2018-1-6 

TEST SAMPLE 
{ All dimensions are in 
mm.unless specified 

SPECIFICATIONS OF THE 

otherwise] I 

58mm>x 2100mm.thickness 16+/-015MM 

Evacuated Tube(ET) © 
Make/Model ’ SBmmelOOmm three Target Vacuum Tube s
 

P 
R 
= 

No.138 Yuanhua Zona Industr|a| Yuanhua Town 
taiMina Mt 71»\ ..... ~ Dmmm Fhina. - 
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‘The value of the Max Dia 
& 

oimensions of wb Min Dir. 
e 

 Ypimensions of tbe Dimension ratio should net 100 andard 

mate than 1.02 
standar 

- All Glags Solar Vacuum Tub
es Reach 

2|Visual appearance check
s Turtuasity inspection sho

uld 0.03|the 

not mare than 0.2% 
. lstandard 

3 Stagnation Performance Not less than 
2515 each 

Paraeter TestY 
190 m"CIKW. 

b 

: a)Not more: than 
’ A : 

3.7 Mi/m for A7 mm 

outside dlamater 

cover glass tube 

b)Not mate than 
Reach 

o Stagnation Solar 
4.7 MY/ fof 58 mm 

4.3 My the 

Irradiance Test outside dismeter 
: ' candard 

cover glass tube 
standa 

c)Not mare than 

5.7 MJ/m' for 70 mm 

outside. diameter 
cover giass tube 

e 
eac 

5 ‘C‘Vozfigfe;‘fi;s'fjft Less than 0.85W/m°C 0.54W/ni°C|the 
standare 

i) If glags surface showin
g 

) weak fliorescence sample 
. 

Vacuum parformance te
st meets the requirémen

ts - . 

. Gv) Air Pressure Test 
i) The disappearance rati

o Qualified - |the 

<= lii) Vacuum Quality Tes
t in getter mirror axial 

standard 

: length shall be not more 

than 50% 
o 

! . 
L. 

- eac! 

7 m;':l:at';: to thermal 
Ng damage after test’ 

Qu?lifigd the 
. . gtandhar 

N 
e Reacl 

i F;esu;(ance to Impact 
No damage after test 

Qualified  }the 

ast 
standa 

. . 
Reach 

9 g::;:?r?;efi internal 
No damage after test 

Qualified the 
standard 

Selective Coating A" - 
Reach 

- | 1fiy Absorptivity test 0 ’;b"°r.","‘.”‘yl"’""t:-927% o4 |the 

- |ii) Emissivity test 
ii) Emmisivity less than standard 

Any Other Details 

1ARemarks . 
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SOLA WATCR HICATING SYSTCMS . 

* {;{JKAI‘I LIGHTING BYSTEMS J u St Accu r 

® GAS GEYSERS N 
HE £ ® WATEH PURIFIGATION SYSTEMS NV'H”'VMENT PEB“W 

TR TR 

Date: 29/03/2018 

Ta, 
M/s. Man Global Ltd; 
101, Man House, 8.V, Road, 

Vile Parle (West), 

Mutbai ~ 400 056. 

ERTIFICATE 

With respect to supply of solar water heating system at your 
building Man Opus, C-1, Man Global Ltd, Near Laxmi Auto 

DS Westeru Express Highway, Kashimira, Mira Road (East) vide 
. - Our Invoice No.G/JA/069/17-18 Dated 19/03/2018, we hereby 

. -givé'you the warranty of 24 months (twenty four months) against 
manufacturing defécts from the daté of instaltation(i.e. from 

* April, 2018) for entire solar water heating \system except 
glass tubes. . 

We stand guaranteed for the following test certificates of raw 
materials submitted duly stamped & signed by us. 

1. -Gl Coils ' Certificate issued by JSW Steel Limited 

2, Galvanized steel Certificate issued by JSW Steel Limited 

3. Evacuated Tube Certificate issued by HaiNing Baoguang 
Solar Energy Industrial co. LTD,China 

124, Shukla Estate, Near Ashok Van, Western Express Highway, Dahisdr,‘(Eas{), Mumbai -~ 400 068, 
91-22-28976999 Fax :+9 
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SOLAR WATER HEATING SYSTEMS 
SOLAR LIGHTING SYSTEMS J u S t A C C u 
GAS GEYSERS ey 
WATER PURIFICATION SY51EMS ! NWRD”MEM peoR® 

Date: 19/03/2018 

SOLAR WATER HEATING SYSTEM TECHNICAL SPECIFICATIONS ETC TYPE 

Tel.: +91-22-28976999 
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MAN GLOBAY LIMITED 

101, MAN HOUSE ,ég%fi‘ - OPP.PAWAN HANS, 5.V, ROAD, T VILEPARLE 
MUMBALINDIA 

CIN : UBS990MHIOB6PLCORTRAS 
GSTINS 22AACCM2960/128 

FT ¢ o b S ) rocmassonoim  CEPTO/  R “iBusiness Unit : MOY, - MAN OPUS PHASE 11 MAN OPUS ¢+ NEAR LAXMI AUTD, WESTERN EXPRESS HIGHWAY, / i: MIRA ROAD (BAST) GST LOCATION « MAHARASHTRA, GSTIN ~BPAACCMPYBNIIZE - |/UST AGCITHA ” OrderNo.. -t PORMMOP f00%0%/2 7185 T |18/124/125, Shuda Rstate, Western ¢ lordermate 05/83/2018 [Rxpress ighivay, MUMBAL400068, T 

i ¥ 

3 tation No, + . ¢ [MAHARASHTRA N 
Chune; 9020094705/0848333775 . {Qnotation Diate : AN OPUS, MAN GLORAL LTD, fimiI:acnmgeysar@hmaumnm,jumcc Kind Attention :PANKA] SHAH & Alka Malhotrs BSTERN EXPRESS HIGHWAY, jura@gmail.com GST LOCATION - [Ph.- 9020094795/ 9819333775 IKASHIMIRA, MIRAROAD BAST. ) [MAHARASHT INKAR LAXMI AUTO, ! josTiN - 270A8HN24071L17p (GST LOCATION « MAHARASHTRA, 

(GSTIN - 27AACCMA9R0/178 
o 

(Contagt Persun 1 Mr. Dinesh 
Malowana 9423163991, 8 . 
Cotitact No s [ . ‘| Please qupply the, followlng Materinlafitems In accordance with your Quotation and subject to following terms o conditions, [ ©p |#imem  HSNToescelpdon [tk Quantity! Hate] Ampim Indent No,J Dlv b ,l Ery |B41910 m;‘w&l:r\.::l;&b#fl%n 

LU 1,530,81 2520840000 INDMMOR00236/17.18] 41932078 . M FORGLBURDING . . . 
E;IMJEMHW,WI S0 

R X BASIC 
1,520,640.00) : . LesT 

38,016.00] ¥ . SGST . 
36,016.00 (AT In Words: Rupees Fifteen Lakhs Ninely S ThoGsnd ~ Tabil Grdor Varaer 3,596,672.00 ISi% Hundred Seventy Two Only - u 

Rate Bagls E N 

Bl Salimissior: Allbills shall be submitted along with all supportive Ubcuments by dourier or hand delivery ta the address mentined befow, RS B 

MAN OPUS, MAN GL0BAL LD, IR WESTERN EXPRESS HIGHWAY, ] ]/ 

n 

RASHUMIIS, MIRARGAD EAST 
1 NEARLAXMIAUTO 
PAN : AACEM2450) 

w16 
|THIS PURCHASE SROER 1S SUBJECTTO THANE zfifilsmmdN ONIY: . 
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REA: qunfiuwaou /30909903 /309L9343 / LIBURLY 
BeRi: LIYVEIE 

T BT WEeR 

MIRA BHAINDAR MUNICIPAL CORPORATION 

9. 3fRAIR We, BT R 7eR A7, W (9), aLiram-gog o, 

SIA. EEISE«S‘\4('L;HU~Q femiep :_9¥]az{2o9c 

A7a Rt 

101 A« g1349, Uad &4, 

T EIE, e (7)) 

v - PRISsTER FgEERToe Erder #ien B B9$.1475,1556 & 1561, 1565 & 

1567, 1625, 1643, 1644, 1711 & 1713, 1716, 1717 1782, 1870 T E.%.53/1% 
@ SRS ‘A 3w e e R1 300 R2 a1 saARdw s@favarg smeear 

e - e B R.03/12/2018 I o 

alier Heffa YR PR-sHe SereRaios s Ale. B0 [w.1475,1556 & 
1561, 1565 o 1567, 1625, 1643, 1644, 1711 & 1713, 1716, 1717 1782, 1870 § WH.53/1% aT 
ST F SivE Redhr Ty R1 3T R2 a1 sARAE s@fdeedr @R arx R el o 
TEIOT FRUANT I IR T System FREAT AR, G FexAT GRgeT @i e e 
A 20 AT IR 
3 T ot - 

1) ¥R el Fed 1 a¥ @ 

2) W ARl AU DD SWHIT T GEEA FO SUARRD M. 

3) WX M 1 IR YT IS IRGARETATGA TeTd FE O I, 
4) Fex FForEr A7 FEEmedr Tl Fa) cAaRyd IR @d F9d aX HNUIER E3cAE HRAS 

Foad ASA. 

wFibe 
FRFR HAPFaT (FTE) 

TERT-3T$eR. AgeRyTTaaT 
9d - TR AATRR 

TIRIAT FasmaT 

TFRT-8TSeR ARyt ; PC-9/VP/18-19/PY/Solar Water/L-20
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648 

4 
/7 

GSTIN:27. 

LUMEN INDUSTRIES 
GALA NO 1 SIDDHIVINAYAK APT,KON-PIMPLAS ROAD,KONGAON, BHIWANDI, THANE ,MAHARASHTRA. 

TEL:-9323285246/9820443502 

AACFLS580R1ZE PAN:AACFL8680R 

DELIVERY CHALLAN 
MANOPUS,MAN GLOBAL LTD, CHALLAN NO:-;2/05D/SOLILI18 
WESTERN EXPRESS HIGHWAY DATE; 16/05/18 DELIVERY THROUGH:-HAND 

KASHIMIRA,MIRAROAD EAST, INVOICE NO:- [ORDER NO:-00006/18-13 

FOR R1 BLDG DATE : DATE:- 10/04/2018 

Please receive the under mentioned goods in good order & condition a1d acknowledge on the duplicate to be returned 

Sr.no DESCRIPTION QUANTITY RATE/UNIT | _AMOUNT | 
Rs Ps 

A 1.1/4” CPVC ASTRAL PIPES(HSN 84818020) | 20 NOS 7 
B 1." CPVC ASTRAL PIPES(HSN 84818020) |  35NOS ~ 
c 3/4" CPVC ASTRAL PIPES(HSN 84818020) |  35NOS /~ 
D 1T i 25NOS/, 
E 34T | 25NOS’ 
F 12'T i 30 NOS // 
G 1/2" ELBOW 100 NOS' 
H 1."COUPLING 10 NOS7/ 
| 3/4" COUPLING 10 NOS” 

TOTAL 

* SUBJECT TO KALYAN JURISDICTION 

N.B.GOODS ONCE SOLD WILL NOT BE RETURNED BACK 
RECEIVERS STAMP AND SIGNATURE FOR LUMEN INDUSTRIES) 
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MaN GLOBAL LTD. 

toward No.:.. (T2, //&/CAS,/LOVI?.. 

2225 POt {2 5a f’fip 
I ro4-H. 

ecurity Si q)gUra Vemcle Noj2.20.. 

Tirn in:.J. 
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650 

SOLAR HOT WATER DOWNTAKE PIPE DIAGRAM 
FOR R1 BLDG 

outlet 
outlet outlet outlet 

m 

40flpi; ‘1 ‘2 ‘3 ‘4‘5'6 

I R 
70ft|;ipe : 

bk 

— U R (A 
70ft pipe 

70ftvpipe; | I 
1/2"pipe from 

14th floor o 8th floor ; —— ’ S——— ‘ —— ’—-— ’ 

";% 

Y e % ot SO 
7 75 0 | LUNEN INDUSTRIES 

7\ Gala No. 1, Siddhivinayak Apt; 
/ (‘VV Opp. Reliance petrol Pump, 2 /w(’\\g Pinplas Rosd, Kongaon, Tl Bwand.
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SOLAR HOT WATER DOWNTAKE PIPE DIAGRAM 
FOR R1 BLDG 

f A A N A 
oo i 1S RO B 

70ft pipe § 

’ ‘ 

70ft pipe ‘ ; ; ; ; 

3/4"pipe fror m ‘ ‘ ; ; | ’ ‘ 14th floor to 8th floor 

70ft pipe [} ; } | ] ] 

1/2"vipe from 
or to 8th floor ‘ ; ‘» ; 

- @)‘gusrmss . 
& A | 1 5 y kApr Za WO lema uad Konason mamman 
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Migrs. 

-INDUSTRIES 
LINE, LIFT, HOME UPS, BATTERIES & GREEN ENERGY 

WARRANTY START DATE:- 1/07/2018 

- 30/06/2023 

CUSTOMER’S NAME & SITE 

WARRANTY EXPIRY DAT 

DDRESS:- MAN GLOBAL LIMITED 
MAN OPUS R-1 BLDG. 
WESTERN EXPRESS HIGHWAY, 
KASHIMIRA, MIRA ROAD EAST., 

NO:-00006/18-19. DATED:-10/04/18. 

FREE SERVICE FOR 1 YEAR FROM DATE OF COMMISSIONING OF 
SYSTEM. 

FOR LUMEN INDUSTRIES 

AJIT MATHEW 

o 
s 

/\(5 

Corp. Off. : LUMEN INDUSTRIES D/8 101, Bhumi World Industrial Park, Pimplas - Village, Mumbai - Nashik Highway, 

Thane - 421302. (MAHARASHTRA) 

Works : LUMEN INDUSTRIES D/8 102, Bhumi World Industrial Park, Pimplas - Village, Mumbai - Nashik Highway, 

Thane - 421302. (MAHARASHTRA) 

Tel. : 91- 0251 - 3205251 / 7498580803 

Email : lumenindustries@gmail.com e Web : www.lumelitetm.com e www.lumenindustries.in 
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LUMe 
IPNIDUS TRITE™S 

Mfgrs. of “ONLINE, LIFT, HOME UPS, BATTERIES & GREEN ENERGY 

CRiSi\ 
At Fo's Oy 

CHALLAN SUMMARY 

P — [_sno_] DESCRIPTION OF MATERIAL UNIT 

[ 1 Jo1/050/s0L/L118][27/04/2018]__ 1/2" CPVCASTRALPIPES || NOs || 

0 P— [Erermou e renrn ] e e 3 | 
[_.2_ Jo2/0sp/so1/ui18 ] 16/05/2018 11/4" CPVC ASTRAL PIPES NOS 20 

| 1" CPVC ASTRAL PIPES NOS 35 
I | 3/4" CPVCASTRALPIPES ][ NOS 35 

11T J_nos 25 
A 3/4"T [ nos | 25 

I | 1/2"T NOS 30 
I | . 1/2" ELBOW NOS 100 

Il Il [ COUPLING NOS 10 
3/4" COURLING NOS 10 

3 |03/05D/soL/u18 [ 29/06/2018 ]| TANK FOR 500 LPD COMPA! .NOS 30 
STAND BOX FOR 500 LPD COMPAC || NOS i s 
BOX FOR BRACKETS AND ACCESSORIES | 

e — (3 BRACKETS IN EACHBOX) || _ 
. FOR 500LPD TOTALBOXES ][ Nos | 30 

| 58X2100MM GLASSTUBES | Nos || 960 
Il I J[ 10 TUBE BOXES: 60 NOS, [ 

[ | 12 TUBES BOXES: 30NOS. 

| | | | 

s 
/= - 

ne! 

orp. Off. : LUMEN INDUSTRIES D/8 101, Bhumi World Industrial Park, Pimplas - Village, Mumbai - Nashik Highway, 

Thane - 421302. (MAHARASHTRA) 

LUMEN INDUSTRIES D/8 102, Bhumi World Industrial Park, Pimplas - Village, Mumbai - Nashik Highway, 

Thane - 421302. (MAHARASHTRA) 

Tel. : 91- 0251 - 3205251 / 7498580803 
Email : lumenindustries@gmail.com o Web : www.lumelitetm.com e 

Works 

www.lumenindustries.in
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o 61282018 E-Way Bill System 

§ NATION 
E - WAY BILL SYSTEM G?;‘mx 

b Wil MARKET 

E-Way Bill No: 2510 2074 8920 

E-Way Bill Date: 28/06/2018 11:29 PM 

Generated By: 27AAC FL868 OR12E - LUMEN INDUSTRIES 

Valid From: 28/06/2018 11:29 PM 

Valid Until 29/06/2018 
:;:;___‘,;,7 i P S e - 

GSTIN of Supplier 27AACFLB6BOR1ZE LUMEN INDUSTRIES 

Place of Dispatch MAHARASHTRA-421301 

GSTIN of Recipient GSTIN : 27AAC CM298 0J128 ,MAN GLOBAL LIMITED 

Place of Delivery VILE PARLE WEST,MAHARASHTRA-406056 

Document No. 20 

Document Date 28/06/2018 

Value of Goods 1927800 

HSN Code 8419~ 

Reason for Transporiation  Outward - Supply 

Transporter 

Part-8 

Mode Vehcle /Trans  From Entered Daie Entered By cews  w | 
DocNo 80t No. Vet:info 

(rany)  (rany) 

Road  MHegBB1489 290620'8 1129 JTAACFLESSIRIZE 
o 

L 
251020748520 

#owered By National Informatics Centre 

htips /lewaybillgst. gov.in/BillGeneration/EBPrint aspx?encrypt=18ewb_nc=MjUxMDIWNzQ4OTiwacal=MQ== "
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LUMEN INDUSTRIES 

Gala No. 1, Siddhivinayak Apt; 
Opp. Reliancs petrol Pump, 

Pimplas Roa, Kongaon, Tal 
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Wed LUMEN INDUSTRIES 
Gala No. 1, Siddhivinayak Apt; o~ e( ' Opp. Reliance petrot Pump, 

Pimplas Road, Kongaon, Tal. Bhiwandi,
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LUMEN INDUSTRIES 
Gala No. 1, Siddhivinayak Apt; 
Opp. Relfance petrol Pump, 

Pimplas Road, Kongaon, Tal. Bhiwand. 
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LUMEN INDUSTRIES 
Gala No. 1, Siddhivinayak Apt; 
Opp. Reliance petrol Pump, 

Pimplas Road, Kongaon, Tal, Bhiwandi,
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IASTRAL POLY TEHHIH LTD. 

" Y deoe INNOVATION (v [CERTIFICATE OF INSPECTION AND TESTING 

Invoice No / Date :- 1000307779 / 30-12-2017 
Customer Name :- KAJARIA PIPES 
Order No / Date :- 328820/ 30-12-2017 
Customer PONo. / Date :- MALAD-ADDITION ORDER / 00-00-0000 

‘The product listed below has been inspected and tested in accordance with the following standards and requirements. And all products pass s per the required standards. 

Product Inspection & Test | Conformance Standard Other Requirement 
SDR 11, CPVC Fittings ~[Material [ASTM D 1784, CPVC 4120 [None 

Dimeasions [ASTM D 2846 [None 
Hydrostatic Pressure Test (sustain ASTM D 2846, D 1599 [Nooe 

) 

Qty|Uom |Part No Description 
90.000 [EA |M512112604 1-1/4" CPVC PRO UNION SDR 11 ol 
90.000 [EA _[MS12112604 1-1/4" CPVC PRO UNION SDR 11 
100000 [EA _[M512110702 |(3/4") CPVC PRO BRS FPT 90 ELBOW _ ~ 
105.000 [EA _[MS12111704 l(1-1/4") CPVCPROFABTSDR 11« 

L 300000 [EA _|MS12111404 |(1-1/4") CPVC PROMAB.TSDR 11 
300.000 [EA_[M512111405 [(1-1/2") CPVC PROMAB.TSDR 11 

Product ispection & Test Conformance Standard Other Requirement 
ISCH 40, CPVC Fittings [ Hydrostatic burst ASTM D 1599, F 438 [None 

Dimeasions ASTM F 438 [None 
[Material [ASTM D 1784, CPVC 4120 [None 

Qty|Uom [Part No Description 
30.000 [EA _|MS12400509 |(4") CPVC PRO 90 DEG ELBOW SCH40 
60000 [EA _[M512400508 |(3) CPVC PRO 90 DEG ELBOW SCH40 
60000 [EA _[M$12400507 |(2-1/2%) CPVC PRO 90 DEG ELBOW SCH40 
90.000 [EA _[MS12401008 |(3) CPVC PRO COUPLER SCH40 
20.000 [EA__|M512401007 |(2-1/2") CPVC PRO COUPLER SCH40 

duct Inspection & Test Conformance Standard Other Requirement 
[SCH 80, CPVC Fittings [Hydrostatic burst ASTM D 1599, F 439 [None 

Dimeasions ASTM F 439 [Nose 
[Material [ASTM D 1784, Cell Class 23447 [None 

Qty|Uom |Part No Description 
6.000 [EA |M512801009 (4") CPVC PRO COUPLER SCH80 
2000 [EA |M512804109 (47) CPVC PRO END CAP SCHS0 
10.000 [EA  [M512801007 |2-1/2") CPVC PRO COUPLER SCHE0 
2000 [EA__|m512800507 |2:1/2") CPVC PRO 90 DEG ELBOW SCHBS0 
1.000 [EA _|M512801948 |(4"x2-112") CPVC PRO BUSH SCHBS0 
6000 [EA _|M512801947 |(47x2") CPVC PRO BUSH SCH80 
5.000 [EA _|M512800509 (47) CPVC PRO 90 DEG ELBOW SCHS0 
8000 [EA |M512800109 (4") CPVC PRO TEE SCHS0 X 

el 

PAGE 1 of4. 

LUMEN INDUSTRIES 
Gala No. 1, Si 
Opp. Relian: 

Pimplas Road, Koy 

dehivinayak Apt; 
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- INOVATION //-s. 

IASTRAL POLY TEH—HE LTD. 

ICERTIFICATE OF INSPECTION AND TESTING 

Invoice No / Date :- 1000307779 / 30-12-2017 
Customer Name :- KAJARIA PIPES 
Order No / Date :- 328820/ 30-12-2017 
Customer PONo. / Date :- MALAD-ADDITION ORDER / 00-00-0000 

‘The product listed below has been inspected and tested in accordance with the following standards and requirements. And all products pass as per the required standards. 

Product Inspection & Test Conformance Standard |Other Requirement 
SCH 80, PVC Fittings [ Dimensions ASTM D 2467 None 

Material [ASTM D 1784, Cell Class 12454 None 
[Hydrostatic burst ASTM D 2467, D 1599 [None 

Qty[Uom [Part No [Description 
490,000 [EA__|M052801005 (1-1/2") UPVC COUPLER SCHS0 
200.000 [EA [ M052801006 (27) UPVC COUPLER SCHS0 

4200000 [EA__[M052800501 [(1/27) UPVC 90 DEG ELBOW SCH80 
660.000 [EA__|M052800504 (1-1/4") UPVC 90 DEG ELBOW SCH80 
100.000 [EA__[M052800506 27 UPVC 90 DEG ELBOW SCH80 
250,000 |EA__|M052801303 (1) UPVC MAP.T. SCH80 
600.000 [EA _[M052801304 (1-1/47) UPVC M.A.P.T. SCH30 
60.000 [EA__|MO052801306 /(27) UPVC M.AP.T SCH80 
180,000 [EA__[M052800217 [(1-1/4"x172") UPVC TEE SCHS0 
100.000 [EA _[M052801928 |(2°x1-1/2") UPVC BUSH SCHS0. 
400.000 [EA_[M052801004 |(1-1/4%) UPVC COUPLER SCHS0 

[Product Inspection & Test (Conformance Standard Other Requirement 
SCH 80, PVC Unions | Material [ASTM D1784, PVC Cell Class 12454 [None 

Dimensions D2467 PVC [None 
[Pressure Test 3.2 x 235 psi Pressure Rating (PR) [None 

Qty|Uom |Part No [Description 
1,000,000 [EA_[M052802601 |(1/2°) UPVC UNION SCH80 
400.000 [EA_|M052802604 (1-1/47) UPVC UNION SCHS0 

L 60.000 [EA _|M052802606 |(27) UPVC UNION SCHS0 

Product Inspection & Test (Conformance Standard (Other Requirement 
(CL1S0 CPVC FLANGES |Material [ASTM D1784,CPVC Cell Class 23447 [None 

[Bolt Pattern ANSVASME BI6.5, ASTM D4024 [None 
Dimensions [ASTM F 439 Nooe 
[Pressure Test 1.5 x 150 psi Pressure Rating (PR) [None 

Qty|Uom [Part No [Description 
80.000 [EA_[M532803401 (172") CPVC CP VANSTONE FLG CLIS0 
100.000 [EA _[M532803406 (27) CPVC CP VANSTONE FLG CL150 

N 
& PAGE 2 0f4 
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ASTRAL POLY TERHI’ LTD. 

4 /oo muwovarion ;4 ». |CERTIFICATE OF INSPECTION AND TESTING 

Invoice No/ Date :- 1000307779 / 30-12-2017 
Customer Name :- KAJARIA PIPES 
Order No / Date :- 328820/ 30-12-2017 
Customer PONo. / Date :- MALAD-ADDITION ORDER / 00-00-0000 

“The product listed below has been inspected and tested in accordance with the following standards and requirements.And all products pass as per the required standards. 

Product Inspection & Test (Conformance Standard Other Requirement 
Hydrostatic Pressure Test (sustain 1S 15778:2007, Clause 10.1 None 
pressure) 
Flatiening 1S 15778:2007, Clause 10.4 [None. 
Drop impact 1S 15778:2007, Clause 10.3 [None 
Dimensions IS 15778:2007, Clause 7 [None 

SDR 11, CPVC pipes [Material IS 15225: CPVC-D.P.110-2-3-2 [None 

Qty|Uom [Part No Description 
150,000 [EA _|M511110305 1-1/2°) CPVC PRO PIPE CTS SDR 1 oo 
200000 [EA _[MS11110304 1-1/4") CPVC PROPIPECTS SDR 113M _ ~ 

1,500.000 [EA__|MS11110301 [(1/2%) CPVC PROPIPECTS SDR 113M &~ 

900.000 [EA_|Ms11110303 |(1") CPVC PRO PIPE CTS SDRI13M & 

4,500.000 [EA _[M511110302 |(3/47) CPVC PRO PIPE CTS SDR 113M & 

8,500.000 [EA__|M511110302 |(3/4") CPVC PROPIPE CTS SDR 11 3M & 

Product Inspection & Test |Conformance Standard Other Requirement 
SCH 40/ 80, CPVC PIPES{MATERIAL ASTM D 1784, CELL CLASS 23447 [NONE 

[Dimensions ASTM F 441 [None 
SCH 40/ 80, CPVC pipes [Hydrostatic burst ASTM D 1599, F 441 [None 

Flatiening ASTM F 441 [None 
Drop impact ASTM D 2444 [None 

Qty|Uom [Part No [Description 
10.000 [EA _[M511800309 (4") CPVC PRO PIPE SCHS0 3M 
40000 [EA _[M511400309 |(4") CPVC PRO PIPE SCH40 3M 

Vroduct Inspection & Test Conformance Standard Other Requirement 
SCH 40/ 80, PVC pipes [ Dimensions ASTM D 1785 [None 

Drop impact ASTM D 2444 [None 
Flatiening ASTM D 1785 [None 
Hydrostatic burst ASTM D 1785, D 1599 [None 

[SCH 40/ 80, PVC PIPES [MATERIAL [ASTM D 1784, CELL CLASS 12454 [NONE 

Qty|Uom_|Part No Description 

104000 |[EA _|MO051800306 |(27) UPVC PIPE SCH80 3M 
150.000 [EA__|M051800305 (1-172") UPVC PIPE SCHS0 3M 

405.000 [EA__|M051800304 (1-1/4") UPVC PIPE SCHS0 3M 

120.000 [EA__|M051800302 [(3/4") UPVC PIPE SCHS0 3M 

450.000 [FA _[Mo0s1800301 [(1727) UPVC PIPE SCH803M 

LUMEN INDUSTRIES 
Gala No. 1, Siddhivinayak Apt; 

Opp. Reliancs petiol Pump, 

PAGE 3 of 4
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ASTRAL POLY TERH* LTD. 

l.\ #/eoe mwovarion ;4. |CERTIFICATE OF INSPECTION AND TESTING 

Invoice No / Date :- 1000307779 / 30-12-2017 
Customer Name :- KAJARIA PIPES 
Order No / Date :- 328820/ 30-12-2017 
Customer PONo. / Date :- MALAD-ADDITION ORDER / 00-00-0000 

‘The product listed below has been inspected and tested in accordance with the following standards and requirements. And all products pass as per the required standards. 

PAGE4of 4 

NOTE : THIS IS COMPUTER GENERATED REPORT HENCE SIGNATURE NOT REQUIRED. 

PAGE4 of 4 
Registered & Corporate Office : 207/1, ASTRAL HOUSE, B/H RAJPATH CLUB, Off $.G HIGHWAY, AHMEDABAD-380 054 

Phone : 079-66212000, Fax : 917966212121, Email : info@astralcpve.com, CIN »usmx}.umncfll‘buMEN 'NDUSTH, 

Gala No. 1, Siddhivinayz Apt; ) 
Opp. Relian 

%’ Pl o, Kogaan, ot s (- 
/[(!
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.- 669 

Dated: 29/5/2018 

TEST REPORT OF SOLAR WATER HEATER SYSTEM ‘TANK 

i '"Name of the Manufacturer : Siddhakala Renewable Energy Systein 

Pvt Ltd 

21 Material of Inner Tank Gl 

4) Thickness of the Inner Tank : 2mm (+/-) 

1) Dimensions of Tank i.e Length: 2620 mm (+/-) 

Diameter  Inner Tank - 500mm & Outer Tank 800mmI( +/- ) 

51 Ty pe of insulation: PUF. 50mm thick (+/-) 

¢ Outer Cladding: Pre coated Sheet 

7 Capacity of the Tank: 500 Ltrs 

&) Number of Glass Tubes (ETC) : 32 Nos. 

9 ETC Size: 583x2100 mm 

10) Working Pressure: 0.4 Kg/em2 

11) Water Hardness handling capacity: 400ppm 

For Siddhakala Renewable Energy Sy stem Pyt Ltd, ® 
9 e g 

,:‘.\ LUMEN INDUSTHIES 

».! Warehaotse s = Factary

916



; 670 

INTER OFFICE MEMO 

To, Suraj Sir/ Nikhil Sir From :- Vivekanand Bhat 

I0M No - 001/ MGL/ 18-19 Date :- 05 April 2018 

Ref: - 1) Solar Water Heating System for R1 building - 552 flats at Man Opus, Mira Road 

Dear Sir, 

In the 10D/CC one of the conditions mentioned to be implemented is Solar Water Heating system and 

the requirement is as Follows: 

a) The assumption per flat is 100litres considering 4 members per flat, accordingly the requirement 
works out to = 552 flats x 100 litres = 55,200 litres for (R1) building. 

For the solar water system there are two types complying to IS 12933 Part 1: 2003; 

a. ETC- Evacuated Tube Collectors. 
b. FPC~-Flat Plate Collectors. 

c. The cost per hot water generation in litres for ETC is Rs 75/ litre and FPC is 130/litre plus 
GST excluding the Gl pipes at terrace level + cPVC + uPVC down takes lines, ball valves, 

non return valves till the individual toilets or usage location. 

c) The system also requires hot water connection to the down takes of the plumbing system in any 

one toilet’of the flat x no of flats per floor which shall be extra @ 5700/flat plus GST, including 
core cutting at each toilet where there is entry point. This system works on thermosyphon 

principle. 

b 

We had called the following vendors: 
a. Just Accura whom we have given the order for C1 & C2 building @ 72/ litres. 

b. Harman Solar System 

c. Sun Zone Solar System. 

M/s Just Accura has some issue with providing certificate of requirement for the C1 & C2 order issued 

* hence we have approached the rest two vendors. 

They have made a site visits, and estimated the probable no. of panels that can be installed based on the 

site constraints and space available. 
. 

a) Original Quote submitted — 
a. Harmon Solar System — 11,000 litres x 83/ lit = 913,000/- plus 5% gst. 
b. Sun Zone Solar System - 20,000 litres x 67/lit = 13,40,000/- plus 5% gst. 

b) Revised Quote — 
a. Harmon Solar System - No further discount. 

b. Sun Zone Solar System - 15,000 litres x 58/lit = 870,000/- plus 5% gst. S ibhnisvalgniading, Boitosis Sabliy 

i \J 

7 
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671 

Further they were also asked to submit quote for the down takes till delivery at the toilets. 

a. Harmon Solar System denied since they normal do only at the terrace level connection the 

terrace lopping. 

b. Sun Zone through their another group company namely Lumen Industries have agreed to 
carryout this works and had quoted 10,21,200 plus gst revised to 966,000/- plus gst. }\] 

e (/N (551 X 1150 }/"’ 

Recommended Vendor: M/s Sun Zone Solar System & Lumen Industries for an value of 18,36,000/- plus 

5% gst. 

Time period: 20 + 5 days (grace period) from issuance of work order + advance. 

50% advance against receipt of bank guarantee valid for 30 days. 

ayment terms : ( 

Balance after completion of installation, commissioning and submission of report. 

Warranty — 5 year total system warranty against manufacturing defects from the date of invoice (no 

warranty for glass tubes and rubber items). 

Free Service for one year from commissioning of system. 

Exclusions: 
1. Water for testing of the system to be provided by MGL. 

2. Electricity point at each floor and terrace for core cutting in the toilets. 

3. Clearing of the terrace floor before handing over of the location and commencement of works. 

Recommendation for h)appmval Approval 

({m%mse ‘\\‘4/ COO/ Director 

% 1. 1b]. covauce 

2. 6o} Th oo, hakacl 
S’th?* & B - 

™ 

3. Rettm <s pey . %, 4 

4o Retwbin B] b e fesien 
ik

918
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MAN GLOBAL LIMITED 0 

101, MAN HOUSE AM. Pk 
, OPP. PAWAN HANS, S. V. ROAD, 

,VILE PARLE (WEST) 
MUMBAI INDIA 

CIN : U65990MH1986PLC039845 
GSTIN : 27AACCM2980]1Z8 

w002 /18-19 
PURCHASE ORDER 

usiness Unit : MGL - MAN OPUS PHASE I : MAN OPUS : NEAR LAXMI AUTO, WESTERN EXPRESS HIGHWAY, 
| MIRA ROAD (EAST) GST LOCATION - MAHARASHTRA, GSTIN - 27AACCM2980/128 
ILUMEN INDUSTRIES Order No. : PORMMOP/09085/18+19P — H 
(Gala no 1, Siddhivinayk Aprt, Kon - erDate  : 10/04/2018 
Pimplas Road, Kongaon , , BHIWANDI-, = o AR ARASTRA [Quotation No. t:lflmmmmmjm 
Phone : 9820443502/9323285246 [Quotation Date : OPUS, MAN GLOBAL LTD, 
Email:lumenindustries@gmail.com GST  [Kind Attention :ANIL MATHEW & AJIT ESTERN EXPRESS HIGHWAY, 
[LOCATION - MAHARASHTRA, IMATHEW IKASHIMIRA, MIRAROAD EAST 

(GSTIN - 27AACFLB6BOR1ZE [Ph.-9820443502/9323285246 [EAR LAXMI ATUO. 
ST LOCATION - MAHARASHTRA, 
STIN - 27AACCM2980]128 
[ —— 

Contact Person : Mr Dinesh Makwana 
23163991, 

- ICnnha No: 
| _Please supply the following Materials/items in accordance with your Quotation and subject to following terms and conditions. 

[unit | Quantity] Rate| Amount] Indent No, Diy Dt. 
B 3 5 &JMT.?: 183600002]  INDMMOF/00004/18-13] 1004201, 

EM. SOLAR WAATER HEATER 
[SYSTEM. 

GST@ 2.50% - 45900.000, SGST@ 
J2.50% - ss300.000 

BASIC 1,836,000.02 
CGST _ 7 45,900.00] 
SGST 45,900.00) 
ROUND OFF () 0.02] 

[Amount in words: Rupees Nineteen Lakhs Twenty Seven ‘Totol Order Value:  1,927,800.00 
curand Eight Hundred Only 

Waca Basis - 

Terms & Conditions: 
Bill Submission: All bills shall be submitted along with all supportive documents by courier or hand delivery to the address 
mentined below. 

MAN OPUS, MAN GLOBAL LTD, 
WESTERN EXPRESS HIGHWAY, 
KASHIMIRA, MIRAROAD EAST 
NEAR LAXMI AUTO 

PAN : AACCM2950] 

Raged o ToMm aypred 
Loy NM ), J o , 1) \ 

) gt | Authorised Signatory 
IS PURCHASE URDER IS SUBJECT TO THANE JURISDICTION ONLY. Page1of3 

LUMEN INDUSTRIES AR 

mwflouu, Kongaun, Tai. b
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v otoonL s o waone ‘ oo v .V ncke 
VILE PARLE (WEST) 
Goods Receipt Note: s .t o o7 e e . s s 

S sccine T o o nin [ 
110124125, Shukle Estate. GRN Date. fetaguid Mode of Transpont | St By - - e e v o s ot o & o | i 

Reterence No 003724 04 2010 [Recalving WH 

Ve Bokar s ness g e oot ey | | 
A v e B i ol 
o - - P o poed e e - b A =2 - S e e [E——— - - - 
j— oo - . 3 
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o @ SOLAR WATER HEATING SYSTEMS 

© SOLARLIGHTING SYSTEMS Just Accura 
® GAS GEYSERS ~ 
® WATER PURIFICATION SYSTEMS - ENVIRONMENT pec®™ 

Date: 26/04/2018 

To, 
M/s. Man Global Ltd; 

101, Man House, S.V. Road, 

Vile Parle (West), 
Mumbai - 400 056. 

WARRANTY CERTIFICATE 

With respect to supply of solar water heating system at your 
building Man Opus, C-1 & C-2, Man Global Ltd, Near Laxmi Auto 
Western Express Highway, Kashimira, Mira Road (East) vide 
Our Invoice No.G/JA/016/18-19 Dated 25/04/2018, we hereby 
give you the warranty of 24 months (twenty four months) against 

o manufacturing defects from the date of installation(i.¢. from 
\A 2¢ April, 2018) for entire solar water heating \system except 

glass tubes. 

We stand guaranteed for the following test certificates of raw 
materials submitted duly stamped & signed by us. 

1 GICoils Certificate issued by JSW Steel Limited 

2 Galvanized steel Certificate issued by JSW Steel Limited 

3 Evacuated Tube Certificate issued by HaiNing Baoguang 
Solar Energy Industrial co. LTD,China 

V' 
124, Shukla Estate, Near Ashok Van, Western Express Highway, Dahisar (East), Mumbai - 400 068. 

Tel.: +91-22-28976999 Fax : +91-22-28970120 Email : accurageyser@ 
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APPENDIX - J 
(Clause 7.0) 

Official Stationary of the Test Laboratory/ Institution Address and Contact 
Details 

TEST REPORT 
A, |GENERAL 

HaiNing Baoguang Solar Energy Industrial co.LTD 
Name & Address °f. No.1389Yuangua Zgona [ndustriga)i, Yuanhua Town, 
Manufacturer/Supplier 

HaiNing City, Zhejiang Province, China 

(Contact details of 
manufacturer/supplier 

Tel:86-0573-87860877 
Mobile Nox 8613679168804 
Fax:86-0573-87860677 
e-mailkevin@cnbg-solar.com 

! 
Details of sample 
submitted/model 

Cu/SS-ALN 58-2100 (=) 

Latitude & Longitude of 
test laboratory 

Latitude -30.32 
Longitude -12042 

Date of start - 2018-1-2 
5{Duration of the Test Date of completion - 2018-1-6 

SPECIFICATIONS OF THE 
TEST SAMPLE 

B. | (All dimensions are in  |58mmx 2100mm.thickness 1.6+/-0.15MM 

mm.unless specified 
otherwise ) [6\ 
Evacuated Tube(ET) 

1|Make/Model 58mmx 2100mm three Target Vacu 

No.138 Yuanhua Zona Industrial, Yuanhua Town, 
Waillina Cite Thaiiana Dravines China 

924
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The value of the Max Dia & 

1iDimensions of tub Min B :!he:'Ch 
: . Dimension ratio should not = [1.00 ndard 

more than 1.02 

All Glass Solar Vacuum Tubes Reach 
2|Visual appearance checks|Turtuosity inspection should 0.03|the 

not more than 0.2% standard 
Stagnation Performance |Not less than ? each 

ParameterTestY (190 m°C/KW i i wahe 
a)Not more than 

3.7 MJ/m’ for 47 mm 
outside diameter 
cover glass tube 
b)Not more than Haach 

Stagnation Solar 4.7 MJ/m' for 58 mm A 
A e i 4.3 MJ)/m’  |the 

Irradiance Test outside diameter 
standard cover glass tube 

c)Not more than 

5.7 MJ/m’ for 70 mm 

outside diameter 
cover glass tube - 

Average Heat Loss 4 o e 
Coefficient Test Ult Less than 0.85W/m"°C 0.54W/m °C[the 

i) If glass surface showing 
weak fluorescence sample 

Vacuum performance testimeets the requirements Reach 
6|i) Air Pressure Test ii) The disappearance ratio  |Qualified |[the 

i) Vacuum Quality Test  [in getter mirror axial standard 
length shall be not more 
than 50% = 

. acl 

fi 5:;':;":: R thermal No damage after test Qualified [the 

. Reach 
?es:snnce EoRpact No damage after test Qualified [the 
es » 

3 : Reach 
?eumnc; :‘: mvemal No damage after test Qualified |the 
ressure Te: iand 

Selective Coating 2 £ z Reach 
I % Absorptivity Min 0.92 

1di) Absorptivity test i) : 0.94 the 
i) Emissivity test ii) Emmisivity less than 7% 

rks 

i ) 
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